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?
. » COUNCIL OF STATE. . .’
™~ Tuesday, the 30th January, 1923, /_;"

]
The Council assembled at Metcalfe House at Eleven of the Clock. Thyg
Hon.ourable. the President was in the Chair.

QUESTIONS AND ANSWERS. >

IMPORTATION OF MoTorR CARS AND LORRIES.

76. The HonNouraBLE Rar Barabpur Lara RAM SARAN DAS:
Will the Government kindly state what was the number of (a) mator
cars and (b) motor lorries and commercial vehicles imported into India
in the years previous to the imposition of the recent import duty on them
and in the period subsequent to such imposition?

The HoxouraBLE MR. D. T. CHADWICK : The number of motor cars

and motor wagons imported into India is as follows:— .
! I 1922-23,
—_— 1919-20, | 1920-21. 1921-22, ‘(A})l‘il to Nov-
ember 1922.)
. .
Motor cara . . 9,925 '1 15,432 2,895 i 2,919
Motor wagons . . . . 1,229 | 2,885 580 ] 885
)

GooDS CARRIED ON INDIAN RAILWAYS.

77. The Ho~NouraBLE Rar Bamapvr Lara RAM SARAN DAS:
Will the Government kindly state what was the tonnage of goods carried
by Indian Railways in each of the half-years ending 80th September
1920, 1921 and 1922? How far is the variation, if any, due to the recent
incregse 1n freight charges? .

The HoNouraBLE MRr. D. T. CHADWICK: The information asked for
by the Honourable Member is not readily available either for all railways
or for the periods referred to. The information readily available however
shows that the tonnage of goods carried on 9 important railways from 1st
April 1921 to 30th December 1921, and from 1st April 1922 to 80th Decem-
ber 1922, were 48,912,000 and 49,640,000 respectively.

: $
CARRIAGE OF PASSENGERS BY RAILWAYS.

78. The ¥M@NouraBLE Rar Bamapur Lara RAM S@RAN DAS:*
Will the Government kindly state what was the number of passengers
carried by Indian Railways in each of the half years ending 30th Septerg?
ber 1920, 1921 and 1922? How far is the variation, if afy, due to the
recent increase in Railway fares? . . d

The HoNouraste Mr. D. T. CHADWICK: The information asked for
by the HongurableeMember is not readily available eithe; for all milwaye »
o o (613% A .
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e
or for the periods referred to. The Government are, however, able to stag
that thS number of passengers curried by 9 1mportani'ra11ways from Ist
April 1 21 to 80th December 1921 and from 1st April 1922 to 80th Decem-
ber 1922 were 260,318,000 and 353,888,000 respectively. ¢ The decrease is

probabl} due in part to the fact that people have not yet adjusted themselves
~:) the new rates.

Exrort oF PETROL aND Excise Duty. o
79. The HoNovraBLE Rar Bamabur Lara RAM SARAN DAS:
(a) Will the Government kindly state what was the amount of -petrol
exported to foreign countries from (a) Burma, and (b) other Indian.
vinces, in each of the years 1917-18, 1918-19, 1919-20, 1920-21 - aend -
1921-22, and in the half year ending 30th September 1922?.

(b) Will they also state what was the total amount of petrol manufac-
tured in (¢) Burma and (b) other Indian provinces, and what was the
amount of excise duty levied on it in each of the above-mentioned years
and periods?

The HoxovrABLE MR. D. T. CHADWICK : (a) The export of benzine and

pgtrol from’ Burma and other Indian provinces to foreign countries from
1917 up to 30th September 1922 was as follows:

. From other

—_— From Burma. Provinces.

Gallons. Gallons,
1917-18 . . . . . . . 18,934,711 Nil.

101819 . ) .« .« . . .| |22r00482 | 90 (Pengal).
1919-20 . . . . . . . N 86,222,684 Nil,

1920-21 . . . . . . . . 18,856,638 2 (Yombay).
1921-22 . . . . . 20,156,328 Nil,
1922-28 (April to Sept.ember 1922) . . . . . 8,722,876 Nsl,

(b) No figures are readily available as to the quantity of petrol produced
iu Burma and other Indian provinces during the intervals specified by the
Honourable Member. It is, however, understood that the production of
petrol in Burma is about 32 million gallons, annually.

The amount of excise duty levied on petrol is as follows in thousands of
rupees : —

191718 . . . e . e o ... 3589
191819 . . .. ..o ... 3ase
191920 . . T s
1920-21 . . .. . . . 5426
1931-22 «e e ..., 6982
1922-"’8/Apnl to September 1922) e« e . v, 80938

IMPORT OF MACHINERY¢

80, The IoNoumasLE Ral BamAbu Lata RAM SARAN DAS:
Will the Government kindly state what was the value of machinery
imported into India in each of the half years ending 80th September 1620,

, 1921 and 1922? How far is the variation, if any, ,,due tp the recent
. increase made i the import duty en these ggods? ‘

‘e
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L. . QUESTIONS AND ANSWERS, . 65
™The HonouraBLe MRr. D. T. ®HADWICK: The imports of m#thinery
and millwork in each of the half years ending 80th Se&ember 1920, 1921
and 1922 were vglued at Rs. 7,86 lalhs, Rd. 17,81 lakhs, and Rs. 11,44
lakhs, respectively. There has been no incresse in the rate of duty on
machinery since 1916. *»

[ L]
s  STATE ADMINISTRATION OF E. I. aND G. I. P. RalLways.

81. The HonNouraBLE Rar Bamapvr Lara RAM SARAN DaAS:
{a) Will the Government kindly state what action has been taken on the
recommendation of the Railway Central Advisory Council* in connection
with the taking over by the State of administration of East Indian Railway
and Great Indian Peninsula Railway? :

(b® Will they also state whether it is the intention of Government fo
accept the recommendation of the Railway Central Advisory Council?
When is effect likely to be given to their recommendation?

The HoxotraBLE MR. D. T. CHADWICK : The Government are unable
to make any statement on the subject. The whole question is at present
under consideration and will be debated shortly in another place.

BANK RATE oF INTEREST.

82. The HoNouraBLE Rar BaHapur Lara RAM SARAN DAS: Is the
Government aware that there is a great difference in the rates of Bank
interest in England and India? Is Government taking any steps to lower
the rate of Bank interest in this country? If so, the nature of action
tuken may kindly be explained.

The HoNouraBLE Mr. E. M. COOK: Yes, Government are awarg that
at present the Bank of England rate is 8 per cent. as against the Imperial
Bank of India’s rate of 8 per cent. There is nothing extraordinary in this
difference between the two rates;.a similar difference has often occurred
in the past. A bank rate depends on the money conditions in the ‘country
concerned, and in India, where the demand for money is. much more
seasonal than in most other countries, it is not surprising that there should
be a comparatively high bank rate in the busy season and a comparatively
low one in the slack season. Government see nothing in the present con-
ditions of the money markets in India to call for their active intervention.

INDIGENOUS SHIPPING INDUSTRY.

83. The HonouraBLE Rar Bamapur Laa RAM SARAN DAS: Will
the Government kindly state whether it is their policy to encourage the
growth of indigenous Indian shipping? If so, will they kindly state the
nature of steps they have taken or they inte‘d to take in this matter?

The HonNouraBLE Mr. D. T. CHADWICK : A Committee will sit almost
immediately to ¢onsider what measures can usefully be taken tg further the *
objects of the Resolution moved by Sir Sivaswamy Aiyer on JB anuary 12th,
1922, in another place. . *

[ ]

REPORT OF INCHCAPE CQMMITTEE. . ¢

84. The HoNouraBLE Rar Bamapur Lata RAM SARAN DAS: Will
the Government kindly state as to, whether Lord Inchcape’s: Committee
have submitted their $eport to Government? When is this weport likely to
be laid on the table of this Ceuncil? ° .

[ ]
»2
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14 ’ .
The HoNouraBLE MR. E. M. COOK: Government have not yet receivéd ¢
*  the r and, until they do so, they ase unable to make any statemefft
as to its publicatiofi.
The HoNoURABLE Saryip RAZA ALI: With a view tossave unnecessary:
- - ,expenditure, has the question of the amalgamation of Ajmer-Merwara with
‘any major Province been taken into consideration by Lord Incheape’s
Committee ? . ¢

e
N The HoNouraBLe MR. E. M. COOK: I am unable to say what precise

subj&cts the Inchcape Committee have taken into consideration. Until we
receive their report, we cannot tell.

The HoNouRABLE Sarvip RAZA ALI: Am I to understand the Govern-
ment of India do not know what subjects are being considered by the Inch-
cape Committee ?

The HonouraBLe Mr. E. M. COOK: Every subject in the whole field
of administration is under their consideration, so far as the Central Govern-
ment’s expenditure is concerned. There are no limitations in their terms
of reference.

The HoNoUrABLE Sarvip RAZA ALI: Am I to understand that this is
one of the subjects under the consideration of the Inchcape Committee ?

The HoNouraBLE THE PRESIDENT : The Honourable Member has had
his answer.

~

REPORT oF FRONTIER COMMITTEE.

85. The HoNouraBLE Rar Bamapur Lara RAM SARAN DAS: Will
the Government kindly state when they are going to publish the report of
the Frontier Committee, and when is this report likely to be placed on
the table of this Council ?

The HoNouraBLe Mr. J. P. THOMPSON: As the Report has only
recently reached the Government of India in its complete form and is still
under consideration, I regret to say that I am unable to give the Honour-
able Member the information he asks for. -

TRAFFIC INSPECTORS AND STATION MASTERS.

- 88. The HonNourRABLE Rar Bamapur Lara RAM SARAN DAS: Will
the Government kindly state what is the number of Indians, Anglo-Indians
and Europeans among (a) Traffic Inspectors, administrative branch, (b)
Traffic Inspectors, commercial branch, and (c) Station Masters drawing
more than Rs. 150 per month on (i) State Railways and (ii) Guaranteed and
Company Railways of India?

The Ho~NovrasLE Mr. D. T. CHADWICK : Government do not consider
that the information would fulfil any sufficiently useful purpose to justify
the labour and expense involved in compiling it, and they therefore regret
that they carnot undertake to obtain the numbers in questiofi.

‘e LICENSE FOR SALE OF SALT.

< e
‘ . 8Z. The HoNoURABLE Rai Banapur Lara RAM SARAN DAS: Wil
the, Government kindly state what has been decided on the question of
abolishing Government license f9r the monopoliged sale of salt in the
¢ differént provinces? Will they kindly explain their present policy in this
« matter? e 4

te

(] .



. R QUESTIONS AND ANSWERS, . G¥7

. ]
™ The HoNourasre Mr. D. T. CHADWICK: The policy of the’Govern-

ment of India with regard to the agency system of sellidg salt was explained
to this House by the Honourable Mr* Inned on the 18th September 1922.
In the case of Didwana and Kalabagh permission to indent is already

freely given. As regards the other sources Government are considerings *

‘the gquestion of the abolition of the agency system.

CARRIAGE OF PoSTAL ARTICLES. »

88. The HoNoURABLE Rar Bamapur Lata RAM SARAN DAS: Will
the Government kindly state what was the number of postal articles. car-
ried by the Post Office Department in each of the half years ending on
80th September 1920, 1921 and 1922? How far is the variation, if any,
due to increase in postal rates?

The HoNouraBLe Mr. B. N. SARMA: The necessary information, so
far as it can be obtained, will be supplied to the Honourable Member as
soon as it is available.

SALARIES OF RAILWAY STAFF.

89. The HoNouraBLE Rai BaHabpur Laa RAM SARAN DAS: Will
the Government kindly state what has been the increase in 1922-28 as
compared with 1913-14 in the salaries of (a¢) Indians, (b) Anglo-Indians and
(¢) Europeans, employed on (i) State Railways and (ii) Guaranteed and
Company Railways?

The HonouraBLE MRr. D. T. CHADWICK : Increases in the salaries of
staff employed on the several railways have not been given with reference
to communities, neither have they as a rule been calculated as percentages.
It is not possible, therefore, to furnish the information asked for in the
form desired. ’

But taking the case of one railway, the North-Western Railway, the

percentage increase over the pre-war rates of pay drawn by the subordinate
establishments, works out as follows:

. Increase per cent. of
Pre-war rates of pay. present rates over
pre-war rates.
Rs. Rs.

Menials (varying rates) . . . . 75 to 167
Pay below 50 . . . . . . . bl to ¢8
Pay 50 . . . . - . . 68 to 01

» % . . . . . % . . 84 to 52

" 100 . . . . . . . 16 to 88

”» 160 . . . . . . . 17 to 110

w ®e200 . . . .. 19 tg 134 ¢
” * 225 . . . . . . 53 to 108

» 260 . o . . . . . . 20 to 1172 .
» 276 . . . . . . . 156 te 61 *
” 800 . . . . ' é . 16:7 to 100 °

8 . . . . e . . St 86

" 860 . . . . e T . 214 to 56

”» 376 . ° P .- . 13 to. 86’7 .

”» L 45) . . . o« . . . 12" to 78

) . 40 . . ® . .. . . 11 to 66 .
- 600 . . . . . . . nydeto 40

/D
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Again, tgking the Superior Staff of one depa.rtment', the Engineeri g
Departihient of the State Railways, the Jercentage of increase over pre-war
rates of pay is appfoximately as follows:—

. ¢
Executive and Asgjstant Executive {:2;(7) per cent. Enrn;)e recruited.

- Engineers. » %}ndia do.
Superintending Engineers . i;' :: {:;;;Pe gg" .
Chief Engineers . . . 9 Irrespective  of *

oountry of recruite

St \ ment.

These figures will, I think, give the Honourable Member a fair idea of
the approximate average percentage increases of pay granted to the railway
staff serving in the Punjab.

TraDE COMMISSIONER IN EAST AFRICA.

90. The HoNoUrRABLE Rar Bafiapur Lana RAM SARAN DAS: Is the
Government aware that the Indian community in East Africa has recently
demanded the appointment of an Indian for the post of Indian Trade
Commissioner in that country? What action does the Government propose
to take in this matter?

The HoNouraBLE MRr. D. T. CHADWICK: Such a request has recently
been received from one Indian Chamber in Kenya. There is no question
of recalling Mr. Leftwich whose efforts on behalf of Indian trade have been
appreciated in East Africa.

The general question of the retrenchment of the post will be considered
when the Inchcape Committee report.

THE INDIAN BOILERS BILL.

The SECRETARY or THE COUNCIL: Sir, in accordance with Rule 25
of the Indian Legislative Rules, I lay on the table a copy of the Bill to
consolidate and amend the law relating to steam-boilers, which was passed
by the Legislative Assembly at its meeting held on the 29th January, 1923.

MESSAGE FROM THE GOVERNOR GENERAL.

The HoNourasLE THE PRESIDENT : Message from His Excellency the
Governor General :

‘“ In pursuance of the provisions of sub-section (3) of section 674 of
the Government of India Act, I hereby direct that the heads of expenditure
specified in that sub-section ¥hall be open to discussion by the Council of
State when the Financial Statement is under consideration.

o READING,

¢ Governor General.”’

8
¢

To make the meaning of this message oclear to Honourable Members:
¢ T willvagk tHe Secretary to read the rdlevant provisicns from the Act in
. question. ' o

. \

C
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\ The SECRETARY oF THE CQUNCIL: The heads of expenditurq refer-
red to in the message are as follows: *
(?) interest and sinking fund clrarges dn loans; and
(i) expenditure of which the amount is prescribed by or under gny .
law; and ) *
®_ (iit) salaries anfl pensions of persons appointed by or with the approvgl
‘ of His Majesty or by the Secretary of State in Council; and ~
(iv) sala.r(iies of Chief Commissioners and Judicial Commissidhners;
an
(v) expenditure classified by the order of the Governor General in
Council as— '
(a) ecclesiastical;
(b) political ;
(c) defence.

/’

THE REGISTRATION OF CHELAS BILL.

The Ho~ouraBLE Lara SUKHBIR SINHA (United Provinces Northern :
Non-Muhammadan): Sir, I beg to move:

* That the Bill to control the possession of 'minor children by sadhus, fakirs,
religious mendicants and certain other persons, be referred to a Select Committee
consisting of the Honourable Main Sir Muhammad Shafi, the Honourable Mr. Crerar,
the Honourable Maharaja Sir Manindra Chandra Nandy, the Honourable Rai Bahadur
Lala Ram Saran Das, the Honourable Mr. Lalubhai Samaldas, the Honourable
Mr. Rangaswamy Ayyangar, the Honourable Saiyid Raza Ali, the Honourable Raja
Moti Chand, the Honourable Mr. Khaparde and the Mover.”

Sir, this Bill was introduced in this Council on the 1st March 1922.
After that it was published in the Gazette of India and the Local Govern-
ment Gazettes. About 80 opinions have been received from the Local
Governments and I do not know how many persons were asked by the
Local Governments to express their opinion. This must be known to tne
Home Department, but after all we have received about 80 opinions from

®different Provinces. This set of opinions shows that about half of them
are in favour of the Bill and about half are opposed to it. Those whom
I have taken to be in favour have given their unqualified support to the
Bill, and those who are opposed to the Bill have opposed it on the
ground of administrative difficulties. Those in favour are mostly judicial
officers and members of public bodies and such like who have come in
contact with the nuisance which the Bill is meant to remove. This nuisance
of minor boys being in the possession of so-called Sadhus is generally
prevalent in the Punjab, the United Provinces and some parts of Bengal.
I find from the opinions that in Madras, Bombay and the Central Provinces
this nuisance is not much experienced and therefore the people there did
not take much interest in this measure. But the people from the Punjab, .
United Provin®es and Bengal have given their strong suppom to this Bill;
for instance, ffom the Punjab, the Financial Commissioners at page 10 say,
that it is undoubtedly an ®vil to be dealt with and then they go on aboué
the details; but they say that the evil is there and it should be dealt with.
Almost all the Judges of the High Court of the Punjab Support the Bill;
for instance, Sir Shadilal, Mr. Justice Broadway, Mr. Justice Abdul Raouf,
Mr. Justice Harrison and Mr. Justice Abdul Quadir, all of them have sup- ,
ported the Bill in uhqualified terms. The Hindu Sabha. Rahore, has sup- _
ported the Bill very strongly® Some of the Judges in th.e, districts of the
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Punjab have also supparted the Billh The Government mlso support the
principle of the Bill, but say that there will be some difficulties in working
4!, and that the time is not fit for such a measure; perhaps the Government
there were under the impression that this Bill might interfere witheany
religion or religious sect of people, but I will show later on that the ébject
of the Bill is not at all to interfere with any religion or religious body of
" people. As regards the United Provinces. the Chief Justice of Allahabad
is in favour of the Bill and also some of the Judges in the districts; the
Commissioner of Meerut and some of the Collectors are also in favour of it;
Mr. Darling, Collector of Benares and Mr. Waugh, Collector of Etawah,
are in favour of the Bill. Pundit Gokaran Nath Misra, the leading Hindu
Member of the United Provinces Legislative Counecil, is in favour of the
Bill. In Bengal, the Inspector-General of Police is in favour of the Bill;
one Commissioner, some Judges, and Sir Hariram Goenka, the leading
Marwari in Bengal, are also in favour of the Bill. One Mr. Muhammad
Musa from Chittagong is also in favour of the Bill. Without going any
further into detail, it will be seen from this analysis that there is a good
deal of support from these three provinces at least for this Bill. Those
who are opposed to the Bill are generally because of the difficulties which
they say will be found in its working; but I would submit that if this Bill
be referred to Select Committee it will be its objget to see how those diffi-
culties can be removed; and the Select Committee will be in a position to
do this and to see how far the Bill can be improved. Then, Sir. some
public bodies are also in favour of this Bill. The Devi Samaj. Lahore,
is in favour of it; and there is the Serapanthi Jain community, of whom so
many representatives are seated in the gallery above who have come from
. Calcutta and Bikanir to watch the proceedings; thev are in favour of the
Bill, of course with some amendments. Public meetings held at Buland-
shahr and other places have also supported the Bill.

Now, leaving aside all these opinions of which I have given a short
analysis, I want to explain to the Council that this Bill will be permissive.
Every Local Government will have a right to extend it to its own provinee
if it thinks it desirable or necessary. It may be said there is no such pro-
vision in the Bill now in those definite terms. But I would make a
suggestion to the Select Committee, when the Bill goes to it, to make this
provision somewhat in this form: that it shall extend to the whole of India,
but shall®*not come into force in any area unless the Local Government by
notification in that behalf in the local official Gazette so directs; that every
such proposed notification under this section shall be laid in draft before
the local Legislature of the province affected and no notifieation shall be
issued unless that local Legiulature has by Resolution approved with or
without modification the terms of the draft. Tf the Committee to which
. 1 propose this Bill to be referred will insert such a provision in the Bill,

then every Lmncal Government will be in a position to extend this Act to
that province or not as it likes, and in that case the Bombay, Madras and
Central Provinces Governments may or may not have it. The Punjab,
United Provinces and Bengal Governments mav have it on modified terms,
and it will be opén to them to have the Act enforced in their provinces with
such modifications as they may like or as they may find necessary.

“ . 4
I think I wil! do justice to the subject if T explain %o thig Council that
" its object is not at all to interfere or molest ‘any real sadhu or fakir. We

all respect them, and there is no intention on my part or on the part of _
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those who have supported the Bill to give any molestgtion or any herass-
ament to any of them. In every country such missionaries and such priests
.are to be found a¥l in India especially We have this class of fakirs and sadhus
.t a very high level. We respect them very much and we expect religious -
principles and doctrines from them; but what we find is that in the guise®
-of sdfhus and fakirs many people have adopted this profession of begging
and going about in the streets and public places with minor boys. This
nuisance has grown up so much in the Punjab and the United Provinces
and Bengal that we find daily a large number of people in possession of
.such minors; they do not give them any education; they do not train them
properly; they turn them into mendicants and beggars and criminals. I
think there is hardly any person who will not support a measure like this to
prevent this nuisance in society. This measure will not at all affect our
religion; it will rather help it. Those sadhus and fakirs who are really
sadhus and fakirs will get more help than those who are nbt sadhus and
fukirs. This is a great social evil which I think everybody would like to be
removed. If the number of sadhus and so-called sadhus and fakirs can
be limited and cut down, it will be a great economic gain to the country.
There are, if I may quote the last census figures, not less than fifty lakhs
of such people who depend upon the alms and charities of others. Assum-
ing that each of them gets four annas a day, the total annual expenditure
.on them comes to an enormous figure. If, however, some kind
of work is provided for them so that they may earn, at least four
annas per day, they will egrn not less than 48 crores of rupees
So, in this poor country, can we have so large a number of people without
any occupation, without any provision, dependent on our charity and alms?
As I said before, I do not mean to include in this category those who are
really sadhus and fakirs, who are respected all-round, but only those who
are going about in the garb of sadhus and fakirs and depend upon our alms
and charity and who have no right or ¢laim upon the people to be fed.
Yesterday we had a similar Bill on the Criminal Tribes Act. The object
of that Bill was simply to improve the social customs of those criminal
tribes. I think it is for the Government and all of us who may believe in
society to turn them into good membgrs of society. The Bill will
hit only those persons who are not real sadhus and fakirs and who
"have no religious work to do. They simply go about and beg and
turn these minor bovs into fakirs and sadhus. The Bill is a very
mild measure. It provides only for registration of those minors who are
in the possession of such people. If any such person is found in any public
street or public place in possession of such a minor, he will be called upon
by a Magistrate or a police officer not below the rank of Sub-Inspector to
show from what place and from what people he took the minor. If he
gives such a certificate, then he will be allowed to go about, but if not,
the boy will be taken from him and sent tobsome orphanage or given to a-
man of his own religion to be maintained and educated. If the Honour-
able Members gill kindly go through the Bill carefully, they will find thate
-it is & very mtild measure. The registration will not be any®harassment to
any good sadhu or fakir. ¢ If he is a reallv good sadhu or fakir, he will nat
gu about to public places begging: he will always remain at his homt.
He will have either a school or pathsala for such boys. , They will @ot be
“harassed, but those people will be harasséd who are caught in the public
-streets and public places, who have nothing to do with the child except to
turn him into a criminal or a beggar. The Members whom I have proposed »
‘tn put on the. Committee represent alleshades of opinion, legal as well as
-gocial and other aspects, and if they find any difficulty inghe administration
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f the Act, I think ¢hey will be able to improve the Bill. Therefore I think
I need not say anything further onsthe subject and I ask the Honourable
Members of this Council to give me permission to refer this Bill to a Select

+ »Committee, of which I have given the names. If they wish they may

‘propose any change in the list of Members. In the hope of its acceptance
1 put this motion before the House. ' ¢

The HoNoURABLE MaHARAJA SiR MANINDRA CHANDRA NANDY
(West Bengal: Non-Muhammadan): Sir, from my personal experience of
Northern 1ndia, from the Punjab to Bengal, I have seen that there are a
very large number of akras, sadhus, fakirs and religious mendicdante; and
7 have found that minor children are taken hold of by those akras, in the
guise of sadhus, fakirs, and religious mendicants, and they" are actually
left without any education or training of any kind. These shildren arc
employed as servants, though they are in future to be sadhus, fakirs and
mendicants. So, I heartily support the Bill which has been moved by the:
Honourable Lala Sukhbir Sinha to control the possession of minor children
by sadhus, fakirs, and religious' mendicants and certain other persons, and
propose that it be referred to a Select Committee.

The HoxouraBLe Mk. J. CRERAR (Hormpe Secretary): Sir, I feel certain.
that no one who listened to the earnest and moving appeal of the Honour-
able Lala Sukhbir Sinha can have failed to be impressed by the high.
motives, the sincerity of purpose, the zeal for progress and reform, the
intense desire to eradicate a serious evil from our body politic, which have-
impelled him in the promotion of this measure and which have inspired his-
utterances here to-day. I was myself very deeply impressed by the Honour-
able Member's attitude and utterances and it is therefore a deeper source:
of regret to me that it is incumbent upon me to rise to oppose his motion.
I have alluded, I admit in very inadequate terms, to the high motives and
the zeal for progress and reform which have inspired my Honourable friend.
Indeed my only complaint on that ground, if it can properly be called a
complaint, is that my Honourable friend’s enlightenment and his zeal for:
progress and reform are somewhat too much in advance of public opinion.
on the subject. Sir, we are a democratic Legislature, and one of the advant-
ages of a democratic Legislature is that it can secure for the measures which
it enacts the valuable and indeed the indispensable support of publie opinion.
There is also a Limitation and it is that, while a democratic Legislature-
must indeed lead and be in the van of progressive thought it is perilous for:
it, for the measures it advocates and for the people over whom it is set in
authority, if it precedes by too long an interval the march of public opinion. -
1 can conceive, Sir, that in unreformed days, or in periods even more remote,
» measure of this kind might have been placed upon the Statute Book:
I imagine that great and enligiftened monarchs like Asoka and Akbar might
conceivably, with the enormous powers they had of imposing their pclicy

. throughout their dominions, have contemplated some such geasure as this;
but it is not ifi my reading of history that they ever did. Axd I think the
Honourable Member would be well advised if he paused a little before
Kmself advocaéing and before inviting the House to join with him in advo-:
cating a measure which I venture to suggest might very well be a measure
propounded by a benevolent despotism, but which presents very serious diffi-
culties and disadvantages from the point of view of a democratic Legislature.

« Now, Sir, I have said that one of the esSentials of a measure «of this kind.
.more particularlf a measure whick impinges,so directly upon social and’

ta
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r&ligious prejudices, is that it should have behind it the very assured support
ot'a very strong body of public opifiion. My Honourable friend has sdverted
to the opinions which have been expressed upon this *Bill. I understood
him to say that of the replies receive® from *Local Governments half were
in favour and half were opposed to this measure. I am afraid, Sir, that
my Honourable friend took a very sanguine view of those opinions. I have-s
mysalf 1ead them through with the utmost care, and I am bound to convey
to the House that my conclusion is that every Local Government consulted
on the subject—and each Local Government, I may say, made a very care-
ful exploration of opinion, both official and non-official, in its own jurfsdie-
tion— has reported in opposition to the Bill; though at the same time, as
I willingly admit, expressing in various terms its appreciation of the inten-
tions of the promoter of the Bill. I will not weary the House by reading
these opinions out, in detail, but, as I understood my Honourable friend to:
refer in particular to the support which was obtained for this measure from
the Governments of the United Provinces, the Central Provinces and the
Punjab, I will read a very brief abstract of those opinions. The opinion of
the Government of the Punjab which I understond my Honourable friend
regarded as favourable to this measure is as follows . . . .

The HonovraBLe Lara SUKHBIR SINHA: I pointed out that that
Government have supported the principle but not the details of the Bill
That is what I said.

The HonovraBLE Mr. J. CRERAR: Well, as the Punjab is one of the
provinces in which I understood my Honourable friend to urge that this
measure is particularly necessary, I will, with your permission, Sir, give a
brief abstract of their opinion. It is:

“In the opinion of the Governor in Council the action which the Magistracy, the
police and the prosecuting agency would be required to take under the provisions of
this Bill is likely to lend itself to allegations of interference with religious practices,
and for this reasoa he considers it to he undesirable that this Bill should be passed
into law. If it be passdd, the resultant odium of its working will be an embarrass--
ment to the administration.” .

The Government of the United Provinces are of opinion that the intro-
duction ard discussion of the Bill is desirable, but’the Governor in Council
is in agreement with the majority of the officials consulted that the efficacy
of the Bill is doubtful, while it is obvious that, if passed in its present form,
i} would place the District Magistrate in an invidious position by giving
him powers of interference in a matter which is considered by many a purely
religious one.

I do not think that I need continue the recital of these opinions and the
House will accept from me that there is, on one ground or another,
unanimous opposition from the Local Governments. I think the House will.
agree with me that, when we are considering a measure which lays a very
heavy, I might almost say a very invidious,, burden of responsibility upon
the Local Governments and upon their officials, it is incumbent upon us to
treat their opinions with a more fthan ordinary degree of sympathy and
respect. e ° ‘

The Honourable Membgr has then adverted to some individual opinions.,
Now, Sir, I entirely accept the Honourable Member as a highly authoritet
tive exponent of individual Hindu opinion on this subject. I need not,
therefore, adduce any further instances of opinions given by Hindu gentlemen
in support of this measure, but I do think it is only fair that I should
irdicate to the Houge that opiniots by Hindu gentlemen of authority and e
knowledge in these matters fave been given, and are in°many instances

X4
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distinetly adverse. That, Si, is a mafter of considerable significance,
because I think we may say that individual opinion in®a matter of this
kind would be roughly divided into two classes. You might have the opinion
ot the orthodox, possibly the obscurantist, section of the community which
is affected, and I think it may generally be assumed in a measure of this
kind that such opinion would be adverse. But we also have a large and
impartant body of enlightened opinion, and it is from that direction that it
could be most reasonably expected that the strongest volume of favourable
opinion would be received. I would therefore merely-indicate one or two
opinions given by individual Hindu gentlemen. The Honourable Dewan
Tek Chand, Commissioner of the Ambala Division, is, on the whole, against
the Bill as he thinks it will be construed into an unnecessary interference with
religious customs which are held in great esteem by the people. Lala
Murari Lal of Shabpur considers the proposed legislation uncalled for and
unnecessarily harassing. He thinks that the provisions of the Guardians
and Wards Act on the civil side and of the Indian Penal Code on the
criminal side are sufficient to protect minors or to assist guardians. Pandit
Kanhaya Lal. Judicial Commissioner of Oudh, does not favour the Bill
because he considers it impracticable. There are others in the same stramn
with which I will not further detain the House.

Besides these opinions, Sir, I have another verv important opinion to lay
before the House. This measure was submitted for consideration to the
Standing Committee attached to the Home Department. Their names
are, I think, familiar to the House which will, I am sure, agree that their
opinion is a weighty one. It is as follows:

*“ The Committee then proceeded to consider the Registration of Chelas Bill which
was introduced in' the Council of State on the 1st March 1922 by the Honourable
Mr. Sukhbir Sinha. The difficulties in ascertaining the age of children in India, the
difficulties of requiring that the certificate of adoption #hall be produced when
demanded by a Magistrate or police officer not below the rank of Sub-Inspector, the
difficulties which might ensue from the powers givem to police officers to arrest and
the burden which would bg placed apon the executive authority of Government in
administering the Bill, if enacted, were pointed out by Members during the discussion.
It was considered that the subject matter of the Bill was one to be decided by a
growth of public opinion and was not cne to be settled by legislation. The Committee

advised the Home Department that Government should oppose the Bill at its next
stage.”’

In view of that opinion and in view of the considerations I have adduced,
1 think the House will agree with me that Government have no other option
but to act upon the advice of the Standing Committee and on the opinions
of the Local Governments. As a matter of fact, I think it will be apparent
from what the Honourable Member himself said that the conditions render-
ing special legislation of this kind desirable are ta a large extent confined to
three or possibly four provinces in India. The Honourable Member himseif
admits that it must ne left to the provincial Governments to determine
whether to adopt this measure, and that it must further be left to them
to make such modifications in it as are necessary to adapt 3 to local con-
ditions. I think all these considerations point in one direction, and that
i5 that, if*it ds found practicable to introduce legislation of this kind, it
should be left to the Legislatures of the Provincial Governments on whom
will devolve the difficult, and ih many cases the invidious task of putting
it into operation. Sir, I have paid the best tribute in my humble power
to the' excellent intentions which' animdted my Honowrable friend in pro-
moting this Bill, but I feel it necessary to paint out that for a good law it
does not suffice.that it should be good in intention. It must have a close
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regard to the facts with which it proposes to deal. It would be well,’it:
wquld be wise, to have regard tq precedent, though I should be thp last
myself to argue that in any measures which contempiate social progress.
we should allow ourselves to be too much under the dead hand of prece-
dent. But it is ¥ise, it is prudent, in considering a measure of this kind
to consider also what actually has been found pragticable in this dircction
in the past and, if possible, to develop cn those lines. Precedent I do not
regarfl as a prohibitiod, but at least as a warning, a cautionary signpost on
the right road. We must also, if our measures are to be really good
measures, have regard to the prospect of their being put effectively»into
operation; and while opinions from very responsible sources highly applaud
my Honourable friend’s intention and have expressed the desire that legis-
lation of some kind, in some form, should if possible be adopted, they, with
almost one accord, point out the extreme impracticability of the measuré
in its present form. I will not go into the actual details of this Bill in:
so far as they affect the principles which I have endeavoured to suggest to
the House; but the more I have considered it in its practical application
with special reference to the question which I have raised, the more diffi-
cult I have found it to bring myself to believe either that it will commend
_itself to the great mass of public opinion in the communities which would
be specially concerned, or that the Local Governments and their officers,
with the best will in the world, would be able to put it effectively into.
operation. I must therefore conclude by opposing the motion, but I hope,
although it is my painful task to do so, I shall not leave the House with the:
impression that I do not very deeply sympathise with, that I do not very
heartily applaud the admirable intentions which have impelled my Honour-
able friend to lay this measure before the House

The HovotvranbLe Kuax Bawmapur Nawaz MOHAMED MUZAMMIL-
ULLAH KHAN (United Provinces: Nominated Non-Official): While fully
appreciating the noble aim and idea of the Honourable Mover, I wish to
say a few words regarding this proposal. First of all, I want to say that
we must leave something to be dealt with by the society itself to check the
evils of the country. If things like that happen, and minors are taken
away or stolen, it is the high duty of society to prevent them, and ] think,
as my Honourable friend the Home Secretary said, there are already suffi-
cient laws to control these high-handed offences. It is only for society to.
take that in hand and prevent this sort of practices.

Secondly, I find there are only two words in the Resolution of the Hon-
ourable Mover, and those are Fakirs and Sadhus. But there are many
other people who are likcly to commit these crimes and who will prevent.
them from doing it? For instance, I will just bring to the notice of this
Honourable House that only the other day—in fact about ten days ago—I
received a report from one of my agents saying that he was sitting in my
house in the village when a minor of aboutg or 8 years of age came and
threw himself at the feet of my agent, an® told him that he had been
kidnapped by some Bunjaras. The boy prayed to be taken into
refuge, and %he agent took him into the house and gut him up
for the nighf. He said he had come from a village near Delhi,
and that six other toys®of a similar age had been stolen by thesg
Bunjaras. The agent after keeping the boy with him all the npight,
in the morning went to see the Bunjaras,.to find out whether there was
any truth in the boy’s story. At first those Bunjaras denied everything,
but when it was found that some boys were hiding in the fields and.kurbis
he took them®away %nd I und.erstand that the whole mattes is in the hands
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of the District autBorities, Aligarh. This is only a single instance which,
fortunately or unfortunatcly. *has ceme to my notice. ¢How 1nany other
-cases there must be like that. So you must have a law for the Bunjaras
" ralso. And supposing gthers commit the same offence, you would have
to have another law for another section of the culprits and so on. eAs it
is, we have already got too many Acts and laws. It has been well said, that
“* too much of everything is not good at all.”’ If we pass a law every day
and n Act at every Session of the Council, that will not contribute to
the dignity of the House. Shall we pass a law for riding, a law for shav-
ing, a law for dressing, and so on? 1 presume—I cannot say I have come
across any instance, but as the novels say about the Gipsy’s stories in old ages
ere have been many things like that in Europe; but now there might not
be a single case of this drastic crime there because of the strength of public
opinion. bociety thera prevents all these things; and I would urge upou
my Honourable friend the Mover to make public opinion stronger and
stronger so as to prevent these high-handed people from leading us by
.our nose aud our ears.

Then, I don't think my Honourable friend Saivid Raza Ali feels in-
-clined to pass many laws. Isn’t that so? *

The HoxouraBLE THE PRESIDENT: The Honourable Member must
address his remarks to the Chair.

The HoNovRABLE KHAN BaHabUR Nawas MOHAMED MUZAMMIL.

"ULLAH KHAN: I am afraid the pleaders would not like so maay laws,

8 = ‘because it will be very very difficult for them to,pass  their

* NOO¥.  oxaminations. These are the only remarks which I #vish to sub-

‘mit and with these remarks I may say.that I am not inclined.to support the
Bill; rather I do not find any neoessity for this Bill at all.

The HonxouraBLE Major Nawas MOHAMED AKBAR KHAN (North-
West Frontier Province: Nominated Non-Official): 8ir, I think it would be
-quite impolitic to pass a law of this nature because in some of the backward
provinces, especially in the North-West Frontier Province, it will be con-
sidered as an interference with religion; and if my Honourable friend
Lala Sukhbir Sinha wants this-Bill to be passed he would be well advised
if he would put this Bill through eome of his friends in his local council,
‘because the state of affairs is not universal in all the provinces: in my
.own province especially. I am certain it will be considered as an interferenc=
‘with religion, and in my opinion it will be quite impolitic if the Government
.of India was to pass the Bill in spite of the opposition that some of the
‘Local Governments have already shown to this Bill. With these remarks,
Bir, I oppose the Bill entirely&

The HonNovraBLe Lara SUKHBIR SINHA: Sir, I am very glad to
«find that the Home Secretary has been so much in sympathy with me on
the principles‘and motives of the Bill; at the same time 1 am very sorry
to find that he has been obliged to oppose this smotion for reference to a
Select Cominittee because as an official he has to support the Government
viewss: (Honourahle Mian Sir Muhammad Shafi: ‘° What about the Stand-
ing Committee?’’) 8ir, he has referred to the Standing Committee and he
-said that the Committee had resolved to oppose the Bill.

The HoNourawLe Mr. J. CRERAR: May I explain; Bir? The Commit-
tee advised the ,(Home Department to opposé this Bill.

"
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ll}e HONOURABLE Lara SUKHBIR SINHA: But, Sir, if we look at the
cobstitution of that Committee we find that the members generally are those
who come from Madras and Bombay and who have no experience of this
subject. Chaudhuri Shahabuddin was the only member from the Punjab. I
want to know from the Home Secretarv whcther Mr. Chaudhuri
Shsghabuddin was abdent from the meetings of this Committee.

Tie Honourasre Mr. J. CRERAR ‘Chaudhuri Shahabuddin was pra-

sent at the deliberations of this Committee.
. F ]

. The HonouraBLE Lara SUKHBIR SINHA :He was the only member
from the Punjab who has some knowledge of this subject,%otherwise all the
other members were from Madras and Bombay who have no experience
of this subject. As I said in my opening speech, there are administrative*
difficulties; but it is for the Select Committee to remove those difficulties.
The principle of the Bill is supported by a majority of the people who have
been consulted; the difference is only about the details and thut has to be
dealt with by the Select Committee, and not by this Council now at this
stage. Then my friend has reférred to Dewan Tek Chand; he said that he
is opposed to the Bill. I think it is quite natural because as an adminis-
trator he would have to face difficulties in the working of the Bill. But
let me quote the opinions of the three Chief Justices of the Punjab, United
Provinces and Bengal; they have all supported the measure; many High
Court Judges and other Judges have supported it; many public bodies hava
supported it because they feel it is necessary to put a stop to this nuisance
in order to improve society. Of course I admit there may be some slight
difficulties in its administration and that those who have to deal with it
in their administrative capacity will oppose it, as everybody in this world
wants to have 1o do as little as possible and to avoid difficulties and troubles.
On that ground, Sir, they oppose this Bill, though on principle they accept
it.

Then, Sir, my friend Saiyid Raza Ali himself was a member of the
Committee which drafted this Bill in the United Provinces Council. Khawja
Gulam Mustakeem, who was a big Syed of Meerut, was a Member
of the Committee and he gave his full support to this measure; there is no
Muhammadan question in this Bill. Muhammadans and Hindus are agreed
to have such legislation. On ‘this Committee that, I propose we will have
our revered friend Mian Sir Muhammad Shafi as Chairman, and Mr.
Raza Ali will be one of the Members, and they will be able to see and pro-
tect’ the Muhammadan interests. Sir, when we non-officials want a thing
to be done to improve our society I do not know why Government should
stand in the way. It has nothing to do with religion; there will be no
blame on the Government at all; if there will be any blame it will be on my
shoulders. I am one of the Leaders of Hindu community; when I move
this Bill before the Council it is my responsib}ity ; Government will not be
liable to any blame. 1f there be any blame it will be on my shoulders.
The Home Seerptary said that it would be better for the Local Governments
to take such mgaSures; but I would like to explain to this Houe that when
I was a Member in the United Provinces Legislative Council I brought .
this motion there; a Bill was drafted, but what we found was this*difficulty, *
that if we had this Bill in the United Provinces and the  Punjab had no
such Bill those who will come to the Unittd Provinces from the Punjab
could not be dealt with; those who would come from Bengal to the United
Provinces could not pe dealt with *and therefore this diﬁ"ngulty could not
be solved. O course we proyided somaqthing in the Bill; but the diffi-
culty was there and we did not know how to get rid .f i}» and therefore
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if thip Bill is passed by this Legislaturesas an all-India measure, then,of
course, it will be a# all-India Act; it will govern all the provinces; of course,
it will be permissive for all the Goyernments to have it_on such terms as.
they like. Therefore, Sir, I think it will be quite fit if the House were to

-~ give me permission to refer this Bill to Select Committee. The Committee
will see what difficulties there are and how thev can be removed.

Then, Sir, I may point out one more important matter and it i¢ this;
that if this Bill is passed by this House, it will have to go to the other
Howse where there are so many lawyers, so many representatives of ali
the provinces; they will deal with the Bill again as we are dealing with it
here and if they*find it impracticable and unworkable they will throw it
out; and so I think it is not advisable to throw it out at this stage, and I
would therefore humbly and strongly appeal to the Honourable Members
of this Council to give permission to this motion that the Bill be referred
to a Select Committee.

The HoNouraBLE MRr. J. CRERAR: Sir, I have very few words to say
in replv to the remarks which have just fallen from my Honourable friend.
It I apprehended him correctly. he made three points. He traversed the
summary which I gave; to the best of my belief and to the best of my
ability it was a fair and impartial summaryv of the opinions which have
been received. Well, the opinions are before the House and they can arrive
at their own estimate of their character and their weight. Therefore I
will not detain the House any further on that point. The Honourable
Member proceeded to say that I found myself in the unfortunate predica-
ment of sympathising entirely with the Honourable Member's measure but
being compelled by the exigencies of my official position to oppobe it. I
am not quite sure, Sir, that that was a very fair exposition of the attitude I
endeavoured to explain. 1 did indeed make many and very sincere com-
mendations of my Honourable friend’s attitude. but I do not think I ever
committed myself to any commendation whatsoever of my Honourable
friend’s measure. The third point the Honourable Member made I under-
stood was as follows: He said firstlv ‘‘ let this measure be passed
and I accept the responsibilityf’ Weil, Sir, I do not desire to derogate
in the very slightest degree from my Honourable friend’s - capacity
to bear responsibility, but I ask the House to consider this: if in some
very backward, some very bigotted tract of country, a Mussalman sub-
inspector of police were called upon to arrest without warrant a holy
gentleman of the greatest local sanctity and veneration, and if in conse-
quence of that there was a popular tumult, on whom, Sir, would " the
responsibility really devolve? The last point the Honourable Member
made I took to be this. and I confess I was somewhat surprised to hear it.
He invited this House to pass this measure. He said that presently it
would go to another place where legal acumen is prolific and where any
defects left after our delibe‘ations would be speedily made good. S8ir, I
have a somewhat higher estimate of the legal abilities and of the capacity

* for deliberatjon of this House, and I should venture to say when a measure
is brought before this House, it should exercise upon it its,own unfettered
. and independent powers of judgment. e

The HoxourapLe THE PRESIDENT: (The Honourable Mr. G. S.
Khaparde having risen to speak): The Honourable Member cannot now
intervene in the Debate. I have called upon the Honourable Mover to
reply and he has done so und the Member in charge has also replied and
there is now né room for further deliberation. ¢ .

. The motion, was negatived. '



*RESOLUTION 'RE PROMOTION OF IRRIGATION PROJECTS.’ .

“The HoNOURABLE SARDAR JOGENDRA SINGH (Punjsb: Sikh): Bir, I
rise t0 move.

‘“ That this Countil ‘recommends to the Governor General in Council that, as there
are many urrigation projects waiting sanction, it will be an advantage if funds could

be provided for them on the same scale as for railways and a proper expert board ®
constlgut,ed at the headquarters to prevent delays in decision.”

Bir, I sent in an amendment also. Have I your permission to move it
alorg with the Resolution? >

The HoNouraBLE THE PRESIDENT: I have no amendment on my
-table. The amendment has now been put up to me. Does the Honour-
able Member desire to move the second Resolution or the first one?

The HoNouraBLE SARDAR JOGENDRA SINGH: There is only one
Resolution and 1 want to move it and I propose to amend it.

The HoNouraBLE THE PRESIDENT : What I have before me 1s in effect
a somewhat different Resolution. Does the Honourable Government Mem-
ber in chaige object?

The HonouraBLE MR. B. N. SARMA (Revenue and Agriculture Mem-
ber): I would suggest that the Honourable Member may withdraw the
present Resolution and give notice of the Resolution which he intends to
move because there is a radical difference in character betwezn the two
Resolutions and I should like to have notice.

The HoNourABLE THE PRESIDENT : 1t is quite within the competence of
the Hunourable Member on behalf of Government to take that objection,
and it is, of course, for the Honourable Member to say whether he with-
draws his Resolution. The result is he must either move the Resolution
as it appears on the paper, or not move it and give notice of a further

Resolution.

The HoNoURABLE SArRDAR JOGENDRA SINGH: I think I will move
the Resolution and make my points in my speech.

1t is a strange irony of things that a private Mcmber should be moving
a Resolution of this kind.' When the Reformed Councils came into being
we expected that the Government would have a constructive programme,
particularly as regards Agriculture. We have been waiting practically for
over two years and so far we have seen no signs of agricultural develop-
ment, or any large programme, either in the Government of India or in
the Provinces. The main thing which we agriculturists expected from the
Reformed Councils, was that agricultural, industrial, material and moral
developrr..nt of the country would be speeded up. We are still
waiting for the starting of the process of speaging up. The Reform pres-
cription has failed and now we have the verdict of the great doctors at
Whitehall that the prescription is not to be revised till the prescribed
period expires. ®®herefore there is all the more reason in thase Councils
and elsewhere why we must bring home to the Government their respon- |
gibility to the people in tiese matters. The Government has.certainly >
political policies, but I should like to challenge the Government of India
here to put forward. their programme dealing with the constructive and
industrial development of the country. India is in touch with all the
commercially organisgd countries ofethe world. India is like a poor man
trading with rith people which .is impossible. How is India’going to trade

( 629 ) o’ B
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withotut .an adequate industrial and agrivultural development? I cani5:
help mentioning that sgriculture is our primary industry and unless agri-
culture prospers India cannot prosper. Irrigation is one of the most urgent
needs of agriculture. Irrigation is the life-blood of crops. The great
“Emperor Akbar, I think he was quoting from the Koran when he said:
** God has said, everything springs from water.”” The need for rapid deve-
lopment of irriagtion is extremely great. I can point out from the
Irriggtion Review and from the Report of the Irrigation Commission
that was appointed in 1901 that some irrigation projects have
waited for 50 years, some -‘for 20 yeuars, others for 80 years without
receiving sanction. My Honourable friend (Honourable Mr. Sarma) is just
looking at some papers, but I can tell him the irrigation projects that are
waiting. I might mention the Sukkur Barrage, the Thal and Haveli pro-
jects in the Punjab. 1 need not mention the projects that are waiting in
Madras and the Central Provinces. Besides these the Sutlej project was
only sanctioned recently, after a very long delay.” I should like to draw
the attention of my English friends in this Council to the fact that the
wage in Lancashire is affected by the poverty or the presperity of the
agriculturist in this country; and agriculture cannot progress without irriga-
tion. And as I am on the point I should like to ask the Revenue Depart-
ment to determine the agricultural wage. It has not so far been determined
by the Government of India or the Provincial Governments. It remains
absolutely undetermined. They say the people are prospering and suggest
an increase in the water rate, without assessing the income on which a man
pavs his water rate, snd in some cases the holdings are less than half an
acre. A very interesting review of irrigation in India is now being published
by the Government of India with photographs, diagrams, etc., and it
shows, that, so far, the canals irrigate only 11 per cent. of the total area,
the wells another 5 per cent. and other sources 6 per cent. Altogether
about 22 per cent. is irrigated and there is still another 77 per cent. that
could be brought under irrigation. The scope therefore for development of
irrigation is immense. Then again, Sir, there is not only canal irrigation,
there is well irrigation which deserves attention. Since the report of the
Irrigation Commission, the question of well irrigation, so far as I am
aware, has not at all been considered. I do not want to wearv the Council
with reading extracts, but I will just read out a few extracts from the report
of the Irrigation Commission, which was appointed in 1901-02. Twenty
vears have passed and still parts of the programme that the Irrigation Com-
mission outlined have not been carried out. The Irrigation Commission
said : . .

““ Out of a total of 13 million acres irrigated from wells in British territory, no less
than 9 millions are found in the two northern provinces; in the Central Provinces

there is next to no well irrigation; south of this there are some' 200 million acres of
which roughly three-quarters are yn Madras and one-fourth in Bombay."”

“Then the Irrigation Commission remarks that
* the irrigatjon from wells could be easily doubled.”
Further on the Irrigation Commission says:

< * By making borings, by helping agriculturists by t'"apping sub-artesian supply well
irrigation can be extended.”

The HoNourfBLE MRr. B. N SARMA: I do nof want to interfere with
my Honourable friend but I would point out that the subject with which
he is dealing is entirely extraneous to the subject matter under consideration
and is entirely provincial in character. ‘

s,

-
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* The Honourasle Sarpar JOGENDRA SINGH: The Honourable
Mz Sarma remarked that the rAatter is provincial. Quite se, bus the
Honourable Member forgets that the financial control Yests entirely with
the Government ¢f India and the provincial (rovernments are not in a
position to raise any loan whatever on their own authority. The Govern-
ment of India tells them ** Go and balance your budgets before you come ®
to us and ask for permission to raise a loan.”

The HunourasrLe MR. E. M. COOK (Finance Secretary): No.

The HoNourabLk Sarpar JOGENDRA SINGH: 1 stand correcte.d if
that is not the case but 1 was oaly recently tola that a proposal came up.
for raising a loan from the Punjab

The HovovrapLe Mn. E. M. COOK: Waus that a loan for a canal?

The HoNoURABLE SArpAR JOGENDRA SINGH: It wus, 1 believe, for
a hydro-electrie scheme and also for irrigation. In any case 1 am glad to
have tie assurance of tane Honourable lise i inance . Secretary that any
proposal for raising a loun in the provinces would be entertuined and that
the provinces will have the power to raise loans. The Honourable Mr. Surma
points out that this is a provincial subject and does not come within the
range of the Government of India. /l have been much confused, since I
came to this Council about this matter as to where the authority of the
provineial Government starts and wihcre the autherity of the (Government
cf India ends. 1t is an established fact that all proposals regarding land
revenue and irrigation, so far as the Punjab is concerned, have to come to
the Government of Indin for sanction. It is impossible for me to know
where the province is autonomous and. until we know this, we are quite
justified in raising these questions in this Council and pressing on the
Government of India to let the provinces be entirely autonomous. As the
provinces are not nutonomous, wo rmust press on the Governinent of India,
that thev should excreise authority. in enlarging the field of activities of
the provincial Governments, in aiding them and assisting them and not
hindering thern in their sphere of expansion. The question of irrigatien
ic really an all-India question und, so far. we have only been able to touch
the fringe of it. We have done something in the matter of canal irrigation.
but we have done nothing so far as well irrigation is concerned ; we have
done little so far as irrigation from the tanks is concerned. Twenty years
have gone since the Irrigation Commiission issued its report; science has
advanced since, and the time is ripe fo;holding a fresh inquiry and sceing
with the assistance of science if we eannot use well water and put it on the
land. Tt is for the Government of India and not for the provinecial Govern-
ments, so far as I can understand, to hold such an inquiry. Irrigation
Fngineers have done splendid work. But when we compare thesirrigation
programme with the railway programme, and when we compare the results
obtained by irrigation and by the railways, wWhen we compare the funds
provided by the Government of Tndia for the railway projeets and the funds
provided for imegation projects, the differences are extremely %triking. On
the railwavs the Government lost about £51 millions and has vet to make
up £7 millions, whereas in drrigation some of our canals have been paying -
from 44 to 50 per cent. profits, and yet irrigation projects have*not received
the financial support that they deserve. . . .

T will just set out, Sir, the projects that #e waiting on our side only
and the work that can be done if fungs were available. Perhaps the Finance
Secretary willsbe abl® to tell us whether 2he provincial Government or the.

* oe B2
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Govetnment of Ingia will be uble to provide funds for carrying them out,
and ‘f 80, When. :

Next comes the question of sanctions. If thé provinces could

o finance and sanction their own projects, it would be better. I do

not see why there should be any delay in the sanction to these projects.
Pgrhaps the Honourable the Revenue Member, when he stands up to Teply,
will be able to tell us something about the two or three large projects that
are estill awaiting sanction. We have the Sukkur Barrage scheme, the
‘Thal scheme, the Haveli scheme and the Bhakra scheme, while there are
some other projects in Madras and the Central Provinces. If money wer:
found for these, and sanction given to commence work, in another 10 or 1.
vears we could irrigate another 15 millien acres, producing at least 17
million tons of food grains, and adding new wealth to the country. It
i+ impossible to calculate the benefits to the community and the

Government which must foRow. We have, however, to wait on the

Finance Department more than on any other department for money.

If money can be found for these projects, we could push them forward.

My main object in moving this Resolution is to waken the Finance

Department on the one hand and the provincial Governments on the

other to the need for speeding up progress, so far as irrigation is concerned.

At present we somehow scem to be very much impressed with the need

for cutting down expenses, but at the same time we should not sacrifice ex-

pansion which would bring in large and permanent profits. Any irrigation

project, to my mind, would bring in 100 per cent. in ten years if you cal-

culate all the sources from which income would flow in. If we postpone

them until the provincial finances balance themselves, we might have to

wait for ever. I move this Resolution in the hope that the Revenue Mem-

ber will give me his whole-hearted support and that the result will be to

speed up the progress of irrigation in India and lead to a larger use being

made of well irrigation as well as of tank irrigation.

" The HoxouraBLE Mr. B. N. SARMA: Sir, T deeply sympathise with
and appreciate the spirit in which my Honourable friend has brought forward
this Resolution. When I was a non-official, I was-myself one of thuse who
pressed insistently upon the Government the desirability of extending
irrigation projects. Nor have I forgotten, since I became an official Mem-
ber, the need for irrigational activities in the various Provinces, whether
such provinces are directly under tiae Government of India or are partially
autonomous; but I must confess that I was somewhat surprised and dis-
appointed when my Honourable friend said that nothing was being done
by the Government of India or by the Provinces in the matter of irriga-
tional actvity or promoting the agricultural prosperity of the people. Well,
1 suppose we indulge in exaggeration in order that we may bring home to
the people and to the Governments concerned the need for continuous
attention being paid to this important branch of Governmental and public
activity ; and I may take the remarks of my Honourable fricnd in that spirit.
The position of the Government of India has changed considerably since

" the Reforms, and I do not think anyone in thi§ House, or my Honourable
frierd in par‘ﬁcular, would grudge the autonomy which has been conferred |
upon Provincial Governments in the matter of developing their own
agricultural institutions. Wgriculture is an entirely provincial trans-
ferred subject with which the Government of Ip&ia, has absolutely
nothing to dof and therefore I think itf stands to reason that the
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Government of India cannot h&ve an agricultural programme i the
senge in which my Honourable friend desires it. Agricultural research
of & type 18 a cemtral subject, and tht Govérnment of India have a pro-’
gramme in respect of what constitutes their immediate responsibilities.

.or do they forget altogether, if they can in any way promote the Provincial ®

Govesnments’' getivities, their obligations to help the Provincial Govern-
ments when the I’rovincial Governments seck their assistance. But I must
demur to any direct responsibility on the part of the Government of Ipdia
in framing an agricultural programme for the various Provinces which are:
not under them. lrrigation also is a provincial subject, though it is a
reserved subject. Here also it is the Governors’ provinces that are mainly
concerned. ‘the Government of India does not finance these projects, is.
not responsible for their financing, can do nothing except by way of advice
in promoting any particular project in any Province. Consequently I do.
not sec how the Government of India can have an irrigation programme
which they can dictate to the Provinces. The only powers in respect of
irrigation projects which the Government of India have reserved to them-
selves, or to be more accurate, the Secretary of State has reserved to him-
self, are in respect of technical sanction to be granted to projects costing
more than 30 lakhs of rupees, projects in which more than ene Province
are interested, and projects in which an Indian State or Province may be
interested ; and things of that kind. . These projects come up to us only
when they exceed these limitations or when other similar conditions have
tu be fulfilled. I may inform the House that at the present moment there:
is absolutely no project sent up by any Provincial Government which is.
under investigation by the Public Works Department.

The HoNouraBLE SaArRpAR JOGENDRA SINGH: What about the Sukkur
Barrage ? ’

The HonouraBLE MR. B. N. SARMA : The Sukkur Barrage scheme was.
sent up by the Government of India two years ago to the Secretary of State..
It is awaiting the formal sanction of the Secretary of State and we are-
in continuous communication with him as regards some of the points which
have arisen. The moment that sanction is obtained, it will be started.
It has not been postponed, so far as I am aware, owing to the Bombay
Government or the Government of India not being in a positionr to assist in
the financing of the scheme, and consequently it cannot be said that that
project is being held up, hung up or delayed owing to any remissness of duty
o. non-realisation of their responsibility by either the Provincial Government
o the Government of India. Honourable Members can realise that these:
projects which cost crores of rupees and concern various Provinces have to
be scrutinised very carefully by the responsible authorities in order that
they may not be open to just criticism. [ may say that this Sukkur
Barrage project was not delayed in the Govirnment of India at all, but
was sent up within a few months after it was received in the Government
of India Secr@wriat. My Honourable friend has tabled hjs Resolution ®
ir the following terms:

“ This Council recommends’to the Governor General in Council that es there are
many irrigation projects waiting sanction, it will be an advantage if funds could be-
provided for them on the same =scale as for rajlways, and a pwoper expert ®board’
constituted at the headquarters to prevent delays in decision.”

I may state that there are no jrrigation projects in the Government of
India awaiting sanctton; and as to E:lays, I was congratulaging myself that
the Public Works Departmer#, over which I have the honour to preside
at the present moment, has been particularly speedy in®fthe despatch of
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the various projects which game up before them during the last two or
three years. I may say that the average duration was Bbout four months
.26 days, in respeet of projects, the total of which amounted to Rs. 44,830,000,
which have been sent up by us to the Secretary of State for sanction during
the last two years—that is, between 1820 and 1822; and every one of*them
has been sanctioned except this Sukkur Barrage projéct which, for particular
reagons of which Honourable Members ure aware, is being still considered
by the Secretary of State. We cannot blame the Secretary of State either
for oonsidering it deeply after the agitation which has been raised in' various
‘quarters to the Sukkur Barrage project from several points of view. There-
fore no charge of delay cun be brought against the Government of India,
and 1 do not think that any expert board would effect n speedier despatch
-of these projects. The charge therefore that the Government bf India and
the Provincial Governments have not during recent vears displayed any
irrigational activity, I think, will on re-consideration be admitted by the
Honourable Sardar Jogendra Singh himself to rest on no foundation at all.
During the last tivo vears, as I have said, it has been my good fortune
‘tc be able to send up projects amounting to 42 crores of rupees and the
Provinces which sent up these projects cannot be said to have been remiss
ia their duty.

The HoxotrapLE Mr. V. G. KALE (Bombay: Non-Muhammadan):
How many of them have received sanction?

The HovxotrasLE MRr. B. N. SARMA: Every one of them except this
‘Sukkur Barrage project, and the Sukkur Barrage also has received techmical
sanction and with regard to finances also we do not anticipate any very great
difficulty but there are some points on which there is discussion and T think
there will be an early termination of that discussion. We are as keen about
irrigational activities as my Honourable friend. We know that if proper
investigation is made and money can be found—and 1 dare say the money

“will be found—we can bring under irrigation another 15 or 20 million. acres;
and some of these are covered by the projects which have been sent up
But the other pyojects have not vet been thoroughly investigated, have not
been put forward by the Local Governments themselves and therefore there
is nothing to be done here. My Honourable friend has alluded to certain
projects with which his province is particularly concerned; there is nothing
that we can do here in the Government of India because those projects are
not before us. The Thal project, the Bhakra Damn project, the Haveli
project and the Woolar Lake Barrage project in ‘which my Honourable
friend is particularly interested are all before the Punjab Government and
none of them ‘is hefore us. There are two projects in which Madras is
interested, the Cauveri Resprvoir project and the Kistna Dam project.
The Cauveri Reservoir project is hung up on aceount of a dispute between
Madras and Mysore; we hope that there will be an early rettlement, but
nothing can e done here until it eomes up here for sancfion. The Kistna
. Dam project has not been fullv investigated vot by the Madras Govern-
«ment; it hag not eome up before us again after we sent it back several
vears ago, and I do not think it ean be speeded up either, because we shall
have to take up certain questions with the Hyderabad Durbar when that
project comes up before us. I do not see that there is any very early
‘prospect of the Kistna Dam project. which is likely ta irrigate a verv con-
-giderable area, ‘being sanctioned.. Then there are ocertain projects in the
«Central Provinees which are being investigated and which have not yet come
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ibefore us. I may say therefore £hat there is not a single project in®which
the Government of India would find gny difficulty when those come up for
sanction, even t8 find finances if s modest sum is required—but 1 think
the Honourable Mr. Cook will be able to throw greater light upon that
question than 1 can—but I may state this, that the Government of India®
as f8r us I am aware has hitherto never delayed the progress of any scheme
on account of any obstacles which it has thrown in the way of provincial
Governments borrowing money for their projects or in the way of4their
assisting the provincidl Governments when there was any application for
such help. The Honourable Sardar Jogendra Singh has complained that
the railways are shown prefercnce to irrigation. This is a charge which
is levelled against the Government by the public at large generally. Now,
railways are a central subject; here is a definite sum of money which can
be spent without any failure whatever from year to year. The question
has been thoroughly investigated and the money is being found; but the
position is entirely different in the case of irrigation projects. Irrigation
projects, as 1 have said, are entirely the concern of provincial Governments.
The revenue derived from these projects is entirely provincial revenue.
But apart from that consideration the provineciul Governments have no
mnew definite continuous programme and cannot lay before us any definite
new programme owing to the difficulties which have already been alluded
t, on which thev can ask the Government of India for a regular loan from
year to year of a definite amount. Therefore, there is no use of levelling
a charge against the Government of India when the provinces themselves
have got no definite programme and we cannot urge upon the provincial
‘Governments the laying out of a programme which is dependent-upon so
many circumnstances. 1 have already alluded to some of the difficulties
under which the Local Governments labour. Therefore it is for Honourable
Members, it is for the public at large to take more interest in provincial
subjects, to agitate for them and to make the people realise the benefits
of irrigation. The recent action of the Madras Legislature in throwing out
the Irrigation Bill does not seem to encourage any very great hope that the
Madras Government would be in a position to put forward for sanction any
projects on a large scale. Therefore obstacles of that description in the
first place have to be obviated by the action of the provincial councils
themselves and that will be possible only if the people who are going to be
benefited thereby can concentrate their attentien upon the subject and can.
induce their Legislaturcs to pass the requisite measures. I therefore hope
that some of the energy. some of the enthusiasm, some of the keenness and
alertness which is being displayed by the Honourable Sardar Bahadur and’
his colleagues outside would be utilised in educating the electorate, in telling
them what they want, in pressing upon their Governments and upon their
Legislatures the need for greater irrigational activity, and then if they came
up before us for financial sanction or for Administrative sanction and if
there are delqys here in one department or another, then it would be time

enough for hi ask for a board. But I think that boards wgould only add®

tc delavs and would hamper business and would not achieve the object
which my Honourable fritnd has at heart. As regards well rrigation.’ J
shall not deal with it at all here, because T think it is a purely and wholly
provincial subject and the Government of India cannot be asked to assist it in
sny manner whatsoever. I will not pause to state anything about the

+quity or inequity gf the water rates or us to whether greater water rates v

have to be faised in order to finance new projects; but € may warn the
House that it wou'd-be impdhsible for any Government to,undertake large
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projects unless the®people affected thereby rise to the occasion and realise
that their prosperity is involVed in *their agreeing to a higher water rate
if that be the only way in which they can make the work productive. There
13 Do use of being conservative ; there is no use of being continuously eritical
about the attitude of the Government, as to whether they are raising® four
rupees or five rupees as water rate; as a matter of fact with the increased
cost of material and labour and various other difficulties which the pro-
vinefal Governments have to confront, it would be idle for any of us to
entertain the hope that unless the electorate, the people concerned, are pre-
pared to pay a higher water rate, irrigational activity may not have that
prosperous career which it is the hope of all of us to bring about. Sir, I
hope I have shown, therefore, that while I sympathise with the Honourable
Sardar Bahadur in his desire to improve irrigation in India there is nothing
that we can at the present moment do which we are not doing; that there
are no delays whatsoever; that there is no want of sympathy, not merely
lip sympathy, but practical sympathy in every shape and form, and that
nothing can be gained by his pressing this Resolution to a vote. We have
done what we could, and we shall always have the irrigational activity of the
country at heart because upon the prosperity of the people rest the

peace, happiness and contentment of the whole country and the peaceful
progress of Governmental activities.

’

The HoNouraBLE Mr. V. G. KALE: We are very thankful to the
Honourable Mr. Sarma for the information he has given us regarding what
the Government of India have been doing in expediting various irrigation
schemes and projects which have been sent up to them by Provincial
Governments, but I am afraid my Honourable friend has not quite grasped
the spirit of the Resolution which has beeg moved by the Honourable
Sardar Jogendra Singh. What he aimed at was asking the Central Gov-
ernment in this country to take up the question of economic reconstrue-
tion and agricultural improvement as a whole. We all admit that Agri-
culture and Irrigation are Provineial subjects, and agriculture in particular
is a transferred subject. No one would wish that the Government of
India should interfere with what provincial autonomy has been conferred
under the Reforms Aect, but I think the Government of India can take
a large and comprehensive view of the economic progress of the country.
Technically it is quite right to say that the railways are a central subject
and therefore can be looked after by the Government of India, and that
irrigation and agriculture, being provincial subjects, have to be left to be
cared for by provincial Legislatures and by Provincial Governments. But
does not railway prosperity itself depend to a very large extent upon agri-
cultural prosperity? What gre the railways going to_transport from tha
interior to the ports if our agriculture is not improved a great deal more
than it has up to the present time? Irrigation projects cgn be promoted

¢ by the Govegnment of India by taking counsel with the Pfogincial Govern-
ments. Provincial autonomy will not certainly be detracted from if the
‘Covernment of Igdia call together the representatives of the Provincial
Governments and’ discuss with them the need of speedy economic expan-
sion' My Hondurable friend referred to the controversy which has taken
place for several vears regarding the railwav poliev of the Government of
India. Tt has certainlv been complained that the Govgrnment have shown
greater favour t¢ the railwavs than to irrigatiog. We have just now been told
that during thg last two or three years very large irrigation projects have

]
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been sanctioned. We are indeed very glad to hear that, but the %bject
of the Resolution, if I understand it correctly, is that, as
the policy concerhing railways is beinf chalked out in anticipation for five
years, let the irrigation policy for the country as a whole receive a little
sttention. Let every effort be made by the Government of India, in con-®
sult#tion with the Local Governments, to see that the schemes are properly
financed and are not delayed but are properly developed. 1 do-
want that provincial autonomy should bé maintained intact, and
that the Government of India should not trench upon provineia!
autonomy, but the Government of India have a special responsibility in
this respect. You cannot leave these problems to be dealt with piecemeal.
They have to be looked at as problems for the country as a whole, and
it is, I think, but due to the people that the Government of India should
take up this problem of irrigation in this spirit and there will then be no
difficulty in the way of the Government of India taking action in the-
matter. For instance, the question of the improvement of cotton cultiva-
tion is being taken up by the Central Government and the central Legis-
lature. It is o question which relates to agriculture and to a transferred
subject which has been made Provincial, and yet because it is a large
rational question and is also inter-provincial in scope and character, the-
Central Government has taken up the question of the improvement of
cotton. This is an instance which may be quoted to show that, where
lurge national interests are concerned,, it is. the Central Government that
can expedite the solution of the problems. The Central -Government has.
therefore to take up this subject in right earnest and to push on the irri-
gation projects as it has been pushing on the projects concerning railways
The fate of railways and of irrigation projects is linked together. The:
one depends upon the other. Railways can transport food grains and
other raw materials in the country and outside the country, but we want
larger crops, larger quantities of agricultural produce, so that they may be:
carried by the railways. It will be a short-sighted policy therefore only
{to make provision for the railways and not at the same time to make pro-
vision for the financing of irrigation projects. Therefore while approving
of what my Honourable friend has said with regard to provincial autonomy
and the necessity of the people in the provinces taking up this question, 1
think it is up to the Government of India to do everything in their power
to expedite the progress of irrigation works. It is no use throwing the
responsibility upon the people of the provinces. I ask, did the Govern-
ment of India wait before they financed the expansion of railways, for
public opinion to be expressed? Can my Honourable *friend show me
when and where the public has been after the Government of India asking
them to expand railways? If I understand public opinion aright, .during
the last two generations the public has expressed itself strongly against
the undue haste, the feverish haste, ® with which the railways
were expanding, and against the fact that irrigation schemes were not
being properl¥wfinanced and looked after. This was the jexpression of®
public opinioR, and yet, without waiting for favourable opinion being
expressed in the Councils? the Government of India has gone on extenq:
ing the railways. Why should not the same spirit be showh by the Gov-
ernment of India in the matter of irrigation? Not onlp provineial® pros-
perity but the national prosperity of this country as a whole depends oo
it. I will, therefore, ask the Government of India to take this matter
very seriously into®consideration and do sll they can in erder to push ou. ®

the progress of irrigation pr8jects. * "
L)
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The HonovraBLE Mr. E. M. COOK (Finance Secretary): Sir, I think it
‘would not be desirsble for this discussion to come to an end without a few
words from the representative of the Finance Departinent, if only by way
of assurance to my Honourable friend and his supporters that in the

. Tinance Department of the Government of India there is not and never will
be any reluctance to find funds, to the utmost extent of our borrpwing
-capacity, for any well-considered scheme of development, and more parti-
cularly a scheme of irrigation. This attitude of sympathy towards such
schanes is based not only on genaral grounds, but also on more narrow
finanecial grounds. 'At a time when almost every Provincial Government
i« faced with a considerable deficit. when the Central Government has
been faced with a very large deficif, when additional taxation has already
been imposed to a considerable extent, surely all our thoughts must turn
in the direction of how far we can increase the tax-paying capacity of the
people: in other words, how we can increase their prosperity. The only
way of doing that is by doing all we can to finance schemes of productive

expenditure, whether thev be railways or irrigation, or some other form of
development. '

Having expressed, however, this sympathy with my Honourable friend’s
object, T feel 1 must take some exception not only to the
terms of the Resolution itself but also to the general tenor of
the observations he made in support of it. Ii I am not mis-
representing my Honourable friend, there ran throughout the
whole of his speech sundry implications that irrigation was not getting the
necessary finance, implications that it is no good giving the provinces auto-
nomy when you interfere with them financially and put difficulties in the
way of their raising the necessarv funds. Sir, 1 can assure the Couneil
that the whole fabric of my Honourable friend’s speech was based on an
assumption which, if he will allow me to say so, is absolutely incorrect
No provinee has ever applied to the Central Government for a loan where-
with to finance an irrigation project and has been refused. .Om the con-
trary, there are sundry projects now in course of execuljon. Take, for
example, the Sutlej Valley project; it is being financed by money lent by
us, found by us not without difficulty. to the Punjab Govermment, and, if
there is any other scheme likely to come up in the near future, any weil
considered scheme, regarding which the engineering difficulties have been
.overcome and about which there is no reasonable doubt as to its success,
that scheme will receive siimnilar treatiment. Those are the real facts, Sir,
and I hope I have dispelled some of the apprehensions which my Honour-
able friend may have entertained as to the attitude of the financial author-
ities in this matter. The Honourable the Revenue Member has explained
‘how every endeavour is made in the Central Government to expedife the
consideration of these schemes. That being so, I would ask my Honour-
able friend to consider whetdier it is really worth while his pressing the
matter any further. . :

¢ The HongurarrE Lara SUKHBIR SINHA (United Pfovinces North-
-ern: Non-Muhammadan): Sir, I stand up to say a few words in connec-
‘tion with ,this Resolution and give my hearty Support to it. I know full
well that rriation is a provincial reserved subject, but there is no reason
-why*the Govermment of India should overlook these provincial irrigation
questions. As my Honourable friend Mr. Kale has said, it is for the Gov-
ernment of India as a whole to see that agricultural development takes
place in this ceuntry. This country is, after all, an’ agricuttural country
-snd 80 per cent. of the population depend upon agriculture. S8ir, from
(4

1 r..
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facts and figures 1 find that the production in the countay per
acre is about one-fourth of what it should be ®or what it is in
other countries. ® When there are so*many ‘natural sources to draw upon.
why are we so very backward? I think it is desirable for the Government
ot India to appoint a Central Board to advise Local Governments to taka
up irigation projects and how to finance them. There is already. the Cen:
tral Research Inslitute at Pusa for Agriculture whicl is financed by the
(vovernment of India, and there is no reason why this Board should not b2
financed in the same way. The Government of India should look after®these
Imperial things and irrigation is one of them. No agricultural develop-
ment can take place without irrigation, whether it is from canals of from
wells. As my Honourable friend Sardar Jogendra Singh has pointed out,
-only 11 per cent. of the culturable land is irrigated from canals and 5 per
cent. from wells. There is, thus, a great deal of scope for irrigation from
wells, rivers and canals, but very little attempt has been madc by the
Government of India or the Provincial (Bovernments to tackle this ques-
tion. I quite agree with my Honourable friend Mr. Sarma that Govern-
ment has done what it could, but still much remains to be done, and I
will strongly appeal to the Government of India to gppoint a Central
Board to advise on these irrigation questions and to finance these works,
as far as may be, possibly from borrowed money or from some other
source. ' »

The HoNouraBLE Rar Bamapur Lara RAM SARAN DAS (Punjab:
Non-Muhammadan): Sir, the real question for consideration is whether
Local Governments have applied for funds to start their irrigation works,
-and how far this request has been met by the Government of India. Has
the Punjab Government applied for loans for the Bhakra and for the
Havclian projects and what has the Government of India done in the
matter?

The HonouvraBLe Mr. E. M. COOK: Which projects did the Honour-
able Member mention ?

The Ho~NouraBLe Rar Banapur Lara RAM SARAN DAS: The Have-
lian and Bhakra projects.

‘The HoNovraBLE Mz. E. M. COOK: No.

The HoNouvraBLE Rar Bamapur Lara RAM SARAN DAS: Railways
-are of as much importance as irrigation schemes are, so they should go
hand in hand, as the development of our country depends upon both these
schemes. As the Honourable Mr. Cook has assured this House that funds
will be found by the Government of India for all well-considered irrigation
schemes, I hope the Honourable Member will now see his way to 'with-
draw this Resolution. )

The HonqurarLe S;iR ARTHUR FROOM (Bombay Chamber of Com
merce): Sir, Jf* listened with considerable interest to ‘the verious opinions
expressed by the Membegs of this Council with regard to irrigation, and
I may at once say that I entirely agree with those opinions, ,as.I look upan
irrigation as one of the most important matters in this country. In the
interests of agriculture I think that the &overnment of°India should not
merely look upon irrigation as the concern of the various Local Govern.
ments ; the needs of the countrv would be better served if the Government ,
of India looked upon irrigatign as a whole and, as suggefted by one Hon-
ourable Member, would consult the various Provincial Governments and



640 COUNCIL OF STATE. [80Tr Jan. 1928.

[8ir Arthur Froom.] 3

not just say ‘‘ It'is the oconcern of the Provineial Governments and
no ooncern of ours.’ ‘ ‘ * "

With these few remarks in support of this question of irrigation, I
should like to refer to one other matter and that is to the commen% on
railways made by my Honourable friend Mr. Kale. I understood Mr.
Kale to say that Government had spent money on railways without the
people asking them to spend money on railways. I was very astonished to
hear that. Every commercial body in India has always pressed Govern-
ment to develop its railways and Government now are doing their very
best to rehabilitate them. The Honourable Mr. Kale must have
known that for some years past the province from which he
comes has suffered very greatly from the backwardness of the Indian
railvays, and on many occasiohs we have ncarly had a coal fumine.
Rombay lifted up its voice very loudly and criticised the Govermment of

India for being so backward with their railways that we ocould .not get
cual into Bombay for our industries.

It was an unfair charge to bring against Government that they have
been squandering money on railways without consulting the wishes of
the people. Every commercial body that I have known in this country
has always pressed for the development of railways. It is just as im-

portant, in my opinion, as irrigation, and the two should go hand in hanl
together.

The HoNoURABLE Saryip RAZA ALI (United Provinces East: Muham-
madan): Bir, I do not think that the Honourable Mr. Sarma was quite
fair in making the legal exposition of this problem when he said that,
being a provincial subject, it was for the provinces to take action in the
matter of irrigation and that the Government of India were so remotelv
connected with the subject that they could not justly be taken to task in
this Chamber. Sir, we know that irrigation is a provincial subject, bu:

us the Honourable Member himself admits, it is at the same. time a
reserved subject also. '

Now having regard to Chapter II relating to the financial control of the
Secretary of State, and Chapter V which relates to the control of the
Government of India over all reserved departments and subjects, I do not
think this is a plea of which advantage can be taken under the Government
of India A2t by the Honourable Member. We know only too well that
when there is a question affecting law and order, a mandate is
issued. by the Government of India and is obeved by the Provinces con-
cerned. I entirely fail to see, if this subject deserves the importance
which is attached to it by the non-official and some official Members of
this Council—I1 entirely fail td'see why in place of a mandate some sugges-
tion should not be made by the Government of India to the Provinces..
That would be perfectly within the letter of the law. o

~ Now, coming to the subject as a whole, at this,late hour I do not propose
15 make anmy Jengthy observations. I will confine myself to bringing the
main, facts to the notice of this House. What, Sir, are the facts?
Railways no doubt are a very ‘important department and very necessary’
for the development of this country. I do not think that the
Honourable S8ir Arthur Froom quite followed tke speech - of the
Honourable Mr. Kale. Nobody ever denied the importance of
railways. The .question really is this—on one side, we have railways,
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«oh the other, we have irrigation. Both are' necessary for the future
development of this country. FRhilways have been trgated in a geherous
manner by the Government of India; but, Sir, the Reforms are only two
years old. Befoge that period irrigation was treated in a step-motherly
fushion both by the Government of India and, I am afraid, by the Provincial
Governments where the representatives of the people were not in the®
majgrity. They were not in a majority, I repeat. Therefore, Sir, the
question is whether we should not now determine the relative importance

of these two branches of our future development and give to each jwhat
is due to it.

Now we know, Sir, that there are something like 40,000 miles of rail-
way in this country. We also know that more than 250 million pounds
have been spent on railways. May I ask the Honourable Member in
charge how much money has been spent on irrigation? May I ask him
how many miles of canals have been opened in this country, so that we
may be in a position to compare the efforts of the Government of India in
the two directions? Sir, there is not the least doubt that the attention
which the Governments, both Central and Provincial, ought to have paid
to the development of irrigation has not been paid by them. As has been
pointed out, it was high time that the Government of India bestirred
themselves and introduced the system of inter-Provincial Conferences
where various projects sent up from Provinces could be considered and
the schemes sanctioned in consultation with the Provinces in order of their
importance.

The Honourable Mr. Cook who showed great sympathy with this ques-.
tion—as in fact has been the order of the day on the Government side
since early this morning—pointed out, Sir, that there was no scheme sent
up from the Provinces which had beer refused by the Government of India.
Now this, 1 believe, applies to what has been done by the Government of
India during the past two years. 1 do not think the Honourable Mr. Cook’s
remarks referred to any period prior to these two years. May we know
in turn whether at any time the Government of Indja has made any offer
to any of the Provinces that if any of them found themselves interested
in opening new canals and making works of irrigation the Government of
India were in a position to offer monetary help to them?

Again, the Honourable Mr. Cook went on to say, if I listened to hirn
correctly, that therc was absolutely no proposal that had come up to the
Government of India in which the Government of India had not promised
its support. May 1 point out, Sir, that on the Sukkur Barrage project
there was a full dress debate in the other Chamber, when the Honourable
the Finance Member pleaded that the Government of India was totally
unable to give any financial assistance or Qold out any hope of financial
help for completing this project. o

The HoxowgasLE Mr. E. M. COOK: May I rise to explgin, Sir? The®
Sukkur Barrage project is not being held up at the present moment
through lack of finance.e Nor did the discussion in the other Chambret
turn on the grant of a loan to finance the scheme. It turned on something
else. ]

The HoNourasLE Saryip RAZA ALI: I do not want to take up the time
of the Council ugpecessarily; but replying to a question in the other °

House . . .. o .
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"The HoNouraBLE THE PBESIDENT: When was that reply given, in
what session? r )

€

The HoNourasLE Sarvip RAZA ALI: On the 81st January 1922, That
ia not a year old. The Honourable Sir Malcolm Haildy, replying to a
f'question’ put by Professor Shahani in the other Chamber, in the course of
“his reply said—'‘ I made it quite clear that the money could not be provided
from the resources of the Central Government.”” Then he went on td gay
that the Bombay Government were still considering the financial position
and thd possibility of going on with the project. This was the reply given..

s' The HonouraBLE MR. E. M. COOK: It did not refer to a capital loan, °
Sir. : ' ,

The HoNouRABLE Saivip RAZA ALI: That, Sir, is the long and short
of it. I do not propose to make any comment—1 will leave it to the Council
t. Judge. So the position is that this subject, in spite of the very strong
sympathy. given by the two Honourable Official Members who have spoken
to the motion, has been treated after all, according fo us, in u rather
step-motherly fashion by the Government of India, as ulso on occasions by
the provincial Governments. Of course the pleading on behalf of provincial
Governments -would be that they had no money to launch these schemes
and that is the reason why they had to act in this step-motherly fashion.
Surely, Sir, the time has come when the (Governmnent of India should
entirely readjust their policy. Nobody desires the expenditure on railways.
ty be cut down comsiderably, but having regard to the nceds that are
peculiar to this country it is surely time that more monev and more energy
should be spent on opening canals and other irrigation works than has been
done till now. )

The HovovrasLe Mr. C. M. BAKER (Bombay: Nominated Official).
Sir, as I am more personally interested in this question than any other
Membeér of the House I think my silence might perhaps be misunderstood.
I may explain that I employ such leisure as this House leaves me in doing:
special duty on the Sukkur Barrage Project, which is by far the most import-
ant project with whicH we are concerned to-day. With this project T have
been intimately connected for a great many years; and any delay in this
hurts me very deeply.

The HoNoURABLE SARDAR JOGENDRA SINGH: How many years alto-
gether has the project been under consideration?

The HoxouraBLE Mr. C. M. BAKER: For about thirteen years.

Any one who caused such delay I should regard as my enemy, and if that
enemy were the Government of India itself 1 should certainly not hesitate to
say so. But it is®hot so, Sir., The trouble is not in Delhi but in London.
Against the Government of India, cither in the Revenue Department or
in the Finance Department, we have no grievance. .

“  What this,Resolution moans exactly T have been unable” to understand.
Apparently the suggestion is that the same amount shall be provided every
vear for irrgation as is provided for railways. ‘But the amount provided
for iryigation must depend on the amount which is required, that is to say,
the amount for which the proviecial Governments apply; and it is no good
fixing a lump sum for every year. That the Government of India has ever
refused financial assistance to apy important irrigation project or that they
are ever likely t¢ do so, there is in my opinio% no proof? whatsdever.

Lol «
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The other part of the Resolutign suggests the appointment of an expert
board to consider these questions. As far as my expegience goes 1 think
the constitution:of a board would not tend fo avoid delay but rather to.
increase delay  and®I should much prefer to leave matters in the very com-
petent hands of the Inspector General of Irrigation.

The HoNouraBLE Mr. LALUBHAl SAMALDAS (Bombay: Non-
Muhammadan): May I move an amendment to drop the words ‘! and a
proper expert board constituted at the headquarters to prevent delays in
decision.”’ '

The HoNoURABLE SarDAR JOGENDRA SINGH : I adhit that the Reso-
lution was really very indefinite and I wanted to amend it; only I could
not do it. .

The HonouraBLE THE PRESIDENT : 1t is not usual for the Mover of a
Resolution to move an amendment to it himself. What are the words which
the Honourable Mr. Samaldas suggests should be omitted ?

The HonNouraBLE Mr. LALUBHAI SAMALDAS: My amendment is to-
delete all the words after the word ‘ railways ’ in the Resolution. Sir, 1
was in the same difficulty as my Honourable friend Mr. Baker, because
1 could not quite make out what my Honourable friend Sardar Jogendra
Singh wanted. The words, as he himself admitted, were so loose that it
was very difficult to find out what was really at the back of his mind.
We have heard here some differences of opinion, some Members saying that
precedence should be given to irrigation, others that precedence should be
given to railways, others that both should be treated equally. There is no
doubt that there has been a fecling in the country, which my Honourable
friend Sir Dinshaw Wacha, if he were present here, could have expressed
much more strongly than 1 could, that the Government of India has not
been treating

The HovouraBrE Lava SUKHBIR SINHA: What is the amendment,
1 want to know.

The HoNouraBLE THE PRESIDENT : When the Honourable Member has
concluded his speech the amendment will as usual be read out from the

Chair.

The HoNoURABLE MR. LALUBHAT SAMALDAS: . . . . that the Govern-
ment of India has not been treating the Irrigation Department in the same
manner as it has been treating railways. Various reasons have been given,
were given at that time; one of which was, as my Honourable friend Sir
Arthur Froom said, that they, the commercial community, could make them-
selves much more easilv heard than the ggricultural community. My
Honourable friend Mr. Kale said that the %ovemment started railways
without the public asking for it—he meant the public he represented, i.c.,
the agriculturadgublic—but he did not perhaps mean by the wgrd * public ; ©
the commercial public. The commercial public did want railways and the¥
have always got what theyeswanted. The agricultural public wanted irriga~;’
tion and they did not gef it because they could not make thenfselves hgard.

[ ]

The HonouraBLE THE PRESIDENT: I think, since the Honouradle
Member is moving an amendment, that he should confine himself to ine
amendment. ;Whenethat is disposed of by the Council, heecan discuss the
general question. . : : .
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The HovouraBLE Mr. LALUBHAT SAMALDAS : Then, I would merely
say that by the appointment of a board there will be greater delays and per-
haps more indecision than there is at present. Therefore I want that the
words from ‘‘ and a proper expert bodrd '’ down to the enc of the Resolution
be taken out. If you want real work it is much better to have it carried on

” by the Inspector General as at present.

The HoNovrRABLE THE PRESIDENT: To the Resolution under oon-
sideration amendment moved : . )

“‘That the words ‘and a proper expert board constituted at the headquarters to
prevent delays in decision ' be omitted.'

That question and that question alone is now under the consideration of
of the Counecil. ’

The HorouraBLe Sir ARTHUR FROOM: Sir, I only wish to rise for
s few moments. I thought when I spoke just now I made it quite clear
that in my opinion irrigation and railways should go forward hand in hand;
in fact I think those were the concluding words of my few remarks. I am
sorry if the Honourable Mr. Lalubhai Samaldas understood from what 1
said that I was merely impressing a commercial view upon members. 1
do not see in what way irrigation in this country would be of any use what-
ever if there were no railways; that was the whole idea of my sayving that
irrigation and railways should go band in hand. I did not wish to press a
commercial view as against the sgricultural view and I do not think my
words should have been thought to incline or did ineline towards it.

The HonNoumaBLE Lara SUKHBIR SINHA: I oppose the amend-
ment, Sir. In my opinion the appointment of a Board will be very useful
because in that case we can have the opinion of each province and we can
discuss together all these questions and make a reference to provincial
Governments if necessary. If there will be intra-Provincial Conferences or
Boards as proposed in this Resolution, we can know of the needs of each
province, and therefore I oppose this amendment.

The HoNoURABLE SArRDAR JOGENDRA SINGH: I have certainly no
objection to dropping these words, Sir, if that will please my Honourable
friend Mr. Samaldas. The main cbject in proposing a board was because
once—I think it was Sir John Ward—the Inspector General of Irrigation
told me that he found it very difficult to get sanctioned irrigation
projects wandering from India to London and back. It was he who really
suggested to me that a board would be really helpful. Possibly things
have now changed and under the new regime there is no need for the
appointnent of such a board. I think I will accept the amendment
proposed by my Honourable friend.

The HoNouraBLE MR. B.;N. SARMA: On behalf of Government I
think I may accept the amendment so far as that goes,—mnot that I agree
to the other portion of the Resolufion.

e wt . . -

Y The Honourase TaE PRESIDENT: The question is:
o * That in the Resolution under consideration the foflowing» words be omitted :

‘and a proper expert board constituted at the headquarters to prevent delays in

decision '.

The motion was adopted.

° The HonouraBLE TEHE PRESIDENT: The amended Rasolution is
therefore now again before the House. ¢ C

~
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« The Rigar HowouraBLe V., S. SRINIVASA SASTRI (Madras: Nof-
Muhammadan): 8ir, I think as’$he Resolution now stands it still gould
be objected to upon the ground that it introduces a comparison with the
railways in tho country which is certpinly mot necessary for the object
which I daresay the Honourable Mover has in mind. 1f funds could be
provided for them on a liberal rcale, it would, I think, quite meet his
wants. The comparison with railways is an old political cry in this
countty. We all remember many years ggo, in the days of the old
Congress for example, railways and irrigation used to he considered as
competing subjects for the funds at the disposal of the Government, nd
it was always complained by the general Indian public, not necessarily the
commercial public, that railways got the better contribution. The gravamen
of that charge, however, could have heen justified at a time when the
railways were not a paying proposition and were in some ways a burden on
the tax-payer

The HoNouraBLE SArRpAR JOGENDRA SINGH: They are not paying
now.

The RiaaT HoNouraBLE V. 8. SRINIVASA SASTRI: They have, how-
ever, come into & more prosperous condition, allowing for the exceptional
state in which they at present are, and I think no one who looks upon these
matters with an impartial eye will continue to harp on that invidious
comparison between railways and drrigation as a whole. The Indian public
have changed their attitude towards railways, as cvidenced by the very
liberal, but none too liberal, provision which the Assembly has made for
railway projects within the last few years. As regards irrigation, I am
very thankful that the Honourable Revenue Member has made a most
satisfactory statement. He has continced me that the attitude of Gov-
ernment towards irrigation is at the present moment, at all events, per-
fectly free from objection. On the contrary it descrves praise. If any-
thing emerges from this discussion, it is this, that the industry and zeal
of the present holder of the office of Revenue Member have come out with
signal conspicuousness, and I am cxtremely happy that he is able to say
to-day to the public of India that no projects of irrigation have been delayed
in this Government or in the Provineial Governmeonts. T have not heard,
Sir, during recent years a more satisfactory statement on this vexed subject
of irrigation. I hope the same progress will be sustained, and the Honour-
able Sardar Jogendra Singh, speaking on a future ocension, will not find it -
necéssary to repeat his complaint. Well, my object is to propose the

, Wwords—" if funds could be provided for them on a liberal scale.”” That
~ is, that the words *‘ on the same scale as for railways ’ be omitted and

replaced by the words ‘‘ on a liberal scale,”” metely to avoid this invidious

. comparison. And then you cannot provide money on the same scale for
& railways as for irrigation, for the conclusive reason that it is impossible to

4 spend moncy on irrigation projects as rapidly%as upon railways, and to
E lIn'o;ide as much money as for railways would I think be a waste of pul_)"l"icl

+ funds. ;o ton

W , i
) . The Hotourasre Tne PRESIDENT : To the Resolution under consider-
%‘ ation amendment moved: o

‘“ That for the words ‘ on the same scale as for railways,” the words ,on a libe;al
?3‘% scale *. be substituted.” . °

-2 That amendment is now open to discussion in the Council.

‘g{ . The HoNOURABLE Mr. V. G. KALE (Bombay: Non-Mghammadan):
= Bir, T support ]&e amendment which has just been proposed. In fact I

0

w
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noted, on paper a similar amendment because I found in the original
Resolution the weérds ‘‘ on the same scale as for railways ™ and I
wondered how it would be possible fqr the Government of India to provide,
for instance, 150 orores for irrigation for the mext five yéhrs, and secondly
«how it would be possible for irrigation schemes to be immediately pre-
pared and made ripe for operation. Therefore what was required was a liberal
provigion of funds for irrigation schemes, and I think my Honoutable
friend Sardar Jogendra Bingh had the same idea in mind. He did not
want that the same amount as has been, or will be, provided for railways
should also be provided for irrigation. That T believe was not his idea also,
:aHnd therefore I hope that this amc¢ndment will commend itself to the
ouse.

The HoNouraBLE Rat Bamapur Lata RAM SARAN' DAS (Punjab:
Non-Muhammadan): I also support the amendment that for the words
‘" on the same scale as for railways '’ the words ‘‘ on a liberal seale *’ be
substituted.

The motion was adopted.

The HonouraBLe THE PRESIDENT: The Resolution now before the
Council reads as follows:

* This Council recommends to the Governor General in Coun-cil that, as there are
many irrigation projects waiting sanction, it will be an advantage if funds could be
provided for them on a liberal scale.’

The HonovraBLE SirpDAR JOGENDRA SINGH (Punjub: Sikh): Sir,
T think T will begin by dissipating the disappointment which the Honour-
able Mr. Sarma mentioned, when he said T spoke in a disappointing manner
of the Government’s activities. I challenged the Government of Tndia to
show what they had really achieved in a constructive wav in the last two
vears. Mr. Sarma certainlv made his statement, but he produced no
facts as to the activities of the Government. I must leave it at that. Then
he raised again the question of provincial and transferred subjects. It is
a legal quibble, Sir, ‘which T am not at all in a position to deal with, but
it i8 a question which this House will have to ask itself one day or other,
who are the masters—whether the provinces are masters in their own
house, or whether the Government of India are the masters, or is it the
Secretary of State who is the master? That is a question which will have
to be answered one day or another and until it is answered this question
will arise here and elsewhere again and again. We really do not know
where we stand. We know this, that when you send an irrigation project up,
it has to go to the Governmegt of India and to the Secretary of State. That
being 80, where is the Provincial transferred subject? Tt is a definition
~ which I, for instance, have not been able to follow so far. Then agsin
Mr. Sarma<said that the Government of India could ititinte so far as
. agriculture was concerned, but as far as the development of agriculture
* generally wes concerned they had no power. ‘I think, not more than six
months ago, I asked a question. as to what the Government of India were
doing in the matter of research, and as far as I remember, the Honourable
Mr. Sarma answered they were starting a Cinchona plantation in Burma. It
that indicates the utmost effort of the Government of India, I have nothing
more to say about it ‘ .
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.The Honourablg, Mr. Kale in a very lucid speech cleared up the whola
position whiech I wanted to take up, and in an absent-minded momext
when I framed the Resolution I 4id not make my meaning clear. Agri-
culture is of national importance in India, and as such d®serves very great
attention from the Government of India, arfd that attention it has not
been receiving. That is the complaint made againat the Government. of .
India. Has the Government of India ever offered, as Mr. Raza Ali asked,
to finance irrigation projects in the Provinces ? Has the Government of India,
after the Irrigation Commission, cver as a whole tried to take up the irriga-
tion problem in India and to push irrigation schemes in all the provinces?
8o far as I am aware, no attempt has been made. The provinces have ‘feen
left alone and, even when they have put up projects to the Government of
India, the experts, as the Honourable Mr. Baker complained, have only
delayed them, instead of speeding up any programme that came to them.

The HonouraBLE MR. C. M BAKER: I did not say that.

The HoNourRaBLE SARDAR JOGENDRA SINGH: Well, you complained
against the experts in any case.

The HonouraBLe MR. C. M. BAKER: No existing expert.

The HoNourABLE SaARDAR JOGENDRA SINGH: Then the Honourable
Mr. Sarma has also referred to the fact that there are no irrigation schemes
at present before the Government of India. 1 do not know what the legal
meaning of the thing may be, but here is the Irrigation Review of the
Government of India for 1918 and 1921, and it devotes a chapter to the
projects that are pending in the provinces. These may not be before the
Government of India officially, but the Government of India know that they
have been waiting for the last 80 years or so and my charge is that the
Government of India has done little in speeding up these projects. If
the contention of the Honourable Mr. Sarma is true that within the last
two years all the irrigation schemes that have come up to the Government
of India have been sanctioned, then why not eall for some of thése scheines,
which are mentioned in the Irrigation Review and which have been worked
out by the Irrigation Engineers? For instance, the Sutlej Valley scheme,
which has just been sanctioned, was proposed ten years ago to be taken
in-hand at the same time as Lower Bari Doab scheme. Possibly the Fin-
ance and Revenue Departments of the Government of India will enlighten
us on that point. The main point, Sir, is that the Government of India
either departmentally or by appointing a Committee should survey the
whole field of irrigation and then help the provinces in speeding up their
irrigation programme. The Honourable Mr. Sarma also brought in the
question of the water rate, to which I referred, and he certainly was
justified in saying that all irrigation works should be productive. For his
enlightenment and thet of the Council 1 should like to point out what
some of the irrigation works have been easrging. The Lower Chenab is
earning 44 per cent.; the Eastern Jumna i%® earning 81 per cent.; the
Cauvery is earning 24 per cent; the Lower Jhelum is earning 19 per cent;
the Kistna is mrning 17 per cent; the Godavery is earning J7 per cent. ®
Well, if these ‘are not productive irrigation works, then I think we shall
have to wait a long time béffore we find anything else which would earn prot
fits at the same rate, and if the earnings would limit the raising of the water
rate, I suppose the case for raising the water rates falls through on these
canals in any case. 'The Honourable Mr. Cook has given us an assurance
of his support,which_I value greatly and I think the House will value even
more his asstrance fhat any il;rigatiqn project which comes do him properly
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worked out would receive financial support. This, I hope, will
lead ¢to the twq or three projects which are waiting in the
Punjab being financed at po remote date. 1 accept his assurance
but T must wait till these assurances materialise. I must really apologise
for having worded my Resolution loosely. If T had been allowed to amend

eit, it would have made things much clearer; but, as it stands, it only
stands for this that the Government of India might provide funds for any
irrigation projects that may come to them, and I hope this proposal will
receive the support of the whole House.

The HoNouraBLe Mr. B. N. SARMA: S8ir, there seems to be

a great deal of misapprehension as regards the facts and I am sorry T
have not made myself clear in my opening remarks. There seems to be
a misapprehension that the Government of India and the Provinces have got
no schemes and no programme before them, that they have got no schemes
under construction, no schemes under consideration and that they have
to be waked up now into activity in order that they may do their duty.
I may inform Honourable Members that this is not the fact. There are,
at the present moment, works under construction, the total cost of which
is Rs. 87 crores 59 lakhs. I have already alluded to the Sukkur Barrage
scheme, expected to cost another 18 crores, which has been practically
agreed to, but is awaiting the sanction of the Secretary of State. That
means that projects to the value of 55 crores are under construction or are
about to be under construction. There are projects worth another 52
crores under consideration, and these projects relate mainly to four pro-
vinces, the Punjab, Madras, the Central Provinces and Bombay. The
Punjab would require, if all their schemes are found to be feasible 26
crores of rupees; Madras sbout 13 crores; the Central Provinces ‘5, and
Bombay about 4} crores, roughly. Honourable Members will, therefore,
see that there has been no remissness in the past, that the engineering
staff are fully engaged on work of a beneficent character at the present
moment, they will have many years to work in order to bring these works
to completion, and that the finance has been found for these works by
the Government of India and the provinces and an assurance has been
given that finance will be forthcoming when there are suitable projects
which' require help. If this is not a considered programme, I fail to see
what can be called a considered programme. I would suggest to the Hon-
ourable Sardar Jogendra Singh to study his facts a little more carefully
and not to air general views and not to come forward with statements
that projects have been hung up for 20 or 80 years without the requisite
care being taken for speedy sanction being granted. I would ask, would any
Government be justified in sanctioning a project without all the details
being worked out? Where there are more than éne province, we have to
consider as to-whether there would be enough water for all the projects in
those provinces; where there ‘are Indian States and British provinces, we
have to consider whether the difficulties arising from various ponsiderationn
‘have not to he overcome, conflicting interests reconciled afd{ brought into
harmony, and the projects can be financed. It is not as if the thing were
piain sailing t.i:_e moment a man talks of projects owing to a river running
through lands lying idle and asks that the Government should put in money
there and bring ‘the lands under cultivation. Take, for instance, this
question of the Sukkur Barrage, the Butlej projéet ‘and the Thal project.
. There are vital questions of importance which have to bg considered by the
Government of India before they sanction apy more projects, hecause it
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has to be considered as to whether the waters of the Indas would be suffi-
cient for all these Jvorks. Therefore, many important and vital questions
have to be carefully considered and, if the Sukkur Barrage scheme was
hung up, it was because the Secretary of State was not satisfied with the
project as it wus sent up some years ago. The revised Sukkur Barrage .
schemé was considered by all the Bombay and Government of India ex-
perts. 1t was found to be satisfactory and was sent up to us on the 8th
September 1920 and it was forwarded to the Secretary of State on #he
17th of March 1921 with a delay of only six months. That was because
the Government of India Public Works Department was continuously in
touch with the irrigation officers of the Bombay Government, and, there-
fore, I cannot see where my Honourable friend draws the authority for
his statement that the matter hus been hung up for 10 years. (The
lonourable Sardar Jogendra Singh: ‘‘ 80 years.”’) May be in Bombay
for 30 years, but there are various considerations into which I need not
go. The last time it was beforc the Government of India was in 1920
snd that is where the position stands. We may not be able to sanction
certain projects in the Punjab unless we know what the effect of the sanc-
tion of those projects would be upon the Sind valley.

Tuoke, again, the Kistna project. The Kistna project could have been
started some time ago but was not because the Madras Government were
not in a position to take up that question on account of the Cauvery pro-
ject. They said they would handle that after the Cauvery project had becn
taken up. The Cauvery project could not be handled becuuse it was hung
up owing to a dispute with Mysorc. The wholc matter has been hanging fire
for 10 years and we do not scc the light of duy yet. That is a matter for
regret, it is a misfortune; but ncither the Provincial Government nor are
we responsible for it. And if tho Cauvery scheme cannot be taken up,
the Kistna scheme would not be ready either because certain outstanding
questions had first to be settled with the Hyderabad State.

One Honourable Member asked how much money has been spent by the
Government of India. 1 may state that if he had taken the trouble to read
the last Trienninl Report, he would have found that up to that date 58 crores
of rupees have been spent. There are 12,000 miles of canals, 34,562 of
distributarics and I think any Government can be proud of such an achieve-
ment. (Hear, hear).

Well, Bir, it has been asked what have the Government of India
been doing in the matter of agricultural research. If the Honourdble
Member had only taken the trouble to find out what the Pusa Institute
has been doing for himi, for his profit and fer others’ profit, he would
not have twitted us with the charge that we have been only able to show
- u Cinchona planggtion in Burma—as if, by the way, that were in itself o o
- small matter! $e owes his prosperity partly to the researcl® work that

was carricd out in Pusa onewheats. The latest advices when I went to (.
Pusa were that the Behar sugar planters were so emincntly satisfied with *
 the work there that thoy have undertaken practically to finunge the expest’s
; proposals. In many other respects also has great activity been shown
by the various research institutes and my Honourable friend, without tak-
® ing the trouble to aseertain the facts, has the audacity to, come to this
# Chamber and charge this Government and the various research officers
who have been doing such splendid work, twit them with having been abso-

lutely idle.

E
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" The HoNoUHABLE THE PRESIDENT: I am atraid the Honourable Mem-
ber is going too far. I did net hear the word * idle ;" used.

The HonouraBLe Mr. B. N. SARMA: I. am sorry if I have.
Then with regard to the Sutlej Valley scheme, it was sent .wp
here on the 8th September. The Sukkur Barrage scheine was
sont up on the 80th July. It was sent wup for sanction in
December 1920. Now with regard to the statement that mapy
Frojects are waiting for sanction, I have said that many of the projects
have not yet been considered by the Governments concerned, and so there
cannot be any equivocation, any legal subtlety displayed when
1 say there are mno projects here awaiting sanction. And. as
there are mno projects awaiting sanction, 1 am sorry to . say
that this expression which the Honourable Mover has used—'‘.as
there are many irrigation projects waiting sanction ’—is not a - correct
statcment of fact. I therefore suggested to him that it might be .omitted ;
but he is not prepared to omit that, and I do not see how this House.
knowing full well that there are not many irrigation ‘projects awaiting
sanction, can pass this Resolution. All that I have suid and all that 1
shall say now is that the Government of India have always been ready
and will always bc ready to assist the provinces within the constitutional
limits prescribed to find funds for irrigational activities, as they have
rcalised and do realise that in irrigational activity in this country lies
largely the prosperity and contentment of the agricultural population and
the futurc prosperity of the country. I therefore hope that if I have spoken
warmly, it will be understood that it is because I find here as well as out-
side charges made that the Government of India have been neglecting irri
gation” while promoting other activities which are not really beneﬁcent
1t is for that rcason that I have spoken with warmth. I hope I have been
able to show Honourable Members that the Government in India have
irrigation programmes, that every Province has got the welfare of its people
at heart and is promoting to the best of its ability these irrigation schemes,
and that the matter will reccive the fullest sympathy, support and con-
sideration from the Government of India.

The HoNouraBLe Satyip RAZA ALI: Sir, nay I ask—I will not do
s0 unless you permit me—whether it will be at all in order to omit the
words ‘* waiting sanctioned "’ ?

The HonouraBLE THE PRESIDENT: 1 am afraid no further motion
can be made now. 1 have called upon the Honourable the Mover of the
Resolution to reply, apnd the Government Member has also replied. After
that stage, no further amendment can bg moved. The only thing that re-
mains is to put the motisn:

* This Council recommends to the Uovernor General in Council that, as there are

many irrigation projects waiting sanctlon, it will be an advante'ge lf funds could be
provided ?or them on a liberal scale.’

‘The motion was negatived.

¢« The Coureil then adjourned till Eleven of the Clock on Wednesday, the
&1st January 1928.





